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INTRODUCTION

I, the Chairman, Public Accounts Committee, as authorised by the Committee, do
present this Sixty-second Report on action taken by Government on the
recommendations of the Public Accounts Committee contained in their 31st Report
(14th Lok Sabha) on "Excesses Over Voted Grants and Charged Appropriations
(2004-2005)".

2. This Report was considered and adopted by the Public Accounts Committee at
their sitting held on 23rd November, 2007. Minutes of the sitting form Part Il of the
Report.

3. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in thick type in the body of the
Report.

4. The Committee place on record their appreciation of the assistance rendered to
them in the matter by the Office of the Comptroller and Auditor General of India.

5. The Committee also place on record their appreciation for the invaluable
assistance rendered to them by the officials of Lok Sabha Secretariat attached with
the Committee.

NEw DELHr, PROF. VIJAY KUMAR MALHOTRA,

23NovemberR007 Chairman,
2 Agrahayana1929(Saka) Public Accounts Committee.

(v)



CHAPTER |
REPORT

This Report of the Committee deals with the action taken by the Government on the
Observations/Recommendations of the Public Accounts Committee contained in their
Thirty-first Report (14th Lok Sabha) on "Excesses Over Voted Grants and Charged
Appropriations (2004-05)".

2. The Thirty-first Report (14th Lok Sabha), which was presented to Lok Sabha on
23rd August, 2006, contained ten Observations/Recommendations. The Action Taken
Notes on all the Observations/Recommendations have been received from the
Ministries/Departments concerned and are categorised as under:—

() Observations/Recommendations that have been accepted by Government:
Recommendation Sl. Nos. 1,2,3,4,5,7,8,9 and 10
(Para. Nos. 52,53,54,55,56,58,59,60 and 61)

(i) Observations/Recommendations which the Committee do not desire to
pursue in view of the replies received from Government:

-NIL-

(ify Observations/Recommendations in respect of which replies of the
Government have not been accepted by the Committee and which require
reiteration:

Recommendation SI. No. 6
(Para. No. 57)

(iv) Observations/Recommendations in respect of which Government have
furnished interim replies/no replies:

-NIL-

A. Excesses Over Voted Grants and Charged Appropriations (2004-05) — a gist of
the Committee's Observations/Recommendations in the Thirty-first Report

3. The Thirty-first Report (14th Lok Sabha) dealt with cases of those Grants/
Appropriations where money had been spent in excess of the amount authorised by
the Parliament for specified services/purposes in the year 2004-05. The Committee had
found that an expenditure of unprecedented magnitude of Rs. 35,978.56 crore had been
incurred by various Ministries/Departments of Union Government in excess of the
provisions sanctioned under 21 cases of 16 Grants/Appropriations during the 2004-
2005. Out of 21 cases, the excess expenditure in three cases was more than Rs. 100
crore each and in six cases it was more than Rs. 10 crore each, while in case of
Appropriation No. 38 (relating to the Ministry of Finance), alone the excess expenditure
was more than Rs. 30,000 crore. The total excess expenditure recorded was more than
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Rs. 1,000 crore, Rs. 2,000 crore, Rs. 40,000 crore and Rs. 30,000 crore during 2001-2002,
2002-2003, 2003-2004 and 2004-2005 respectively. The Committee expressed their
unhappiness over the fact that the excess expenditure of the Union Government had
been increasing steeply in the recent years and the situation had indeed been going
from bad to worse despite issuance of elaborate instructions at regular intervals by the
Ministry of Finance in pursuance of the oft-reiterated recommendations of the Public
Accounts Committee to contain the excess expenditure to the barest minimum. In view
of the persistent trend of increasing excess expenditure, the Committee had recommended
that the Government should undertake a thorough study of the instances where
expenditure had exceeded the budgetary allocations during the last five years in order
to find out the precise reasons as to why the existing mechanism for control of
expenditure had failed to check the trend of excess expenditure.

4. The Action Taken Notes furnished by the concerned Ministries/Departments
have been reproduced in the relevant Chapters of this Report. The Committee will now
deal with the Action Taken by the Government on some of their Observaitons/
Recommendations made in the Thirty-first Report, which need reiteration or merit
comments.

B. Persistent excess expenditure incurred by Ministry of Finance
(Recommendation SI. No. 2, Para No. 53)

5. One of the disquieting aspects observed by the Committee was that out of
21 cases, the excess expenditure in 18 cases of excess registering Grants/
Appropriations had occurred despite obtaining supplementary provisions of
Rs. 1,84,385.14 crore, thereby revealing not only the failure of the Ministries/
Departments to assess requirement of additional funds but also the inadequacies in
the institutional arrnagements in the Ministries/Departments in monitoring the flow
and trend of expenditure under various Grants/Appropriations. The Committee had
repeatedly cautioned the Ministries, in the past, against incurring expenditure not
authorized by Parliament. As the trend of incuring excess expenditure despite obtaining
supplementary grants continues, the Committee were inclined to conclude that
estimation of requisite funds at the supplementary grant stage was not properly
made. It was, therefore, essential that the Ministries/Departments should keep close
watch over the trend of expenditure and when any need for additional funds arose
they should assess realistically their requirement of funds in advance and approach
Parliament by presenting Supplementary Demands for Grants in time. It was not
expected of any Ministry/Department to cross their financial limits after obtaining
Supplementary Grants as has happened in many cases. The Committee had also
recommended that the Ministries should evolve an effective mechanism through
which the progress of expenditure was strictly monitored and timely action taken to
ensure that expenditure did not overshoot the limit authorized by Parliament.

6. In their Action Taken Note, the Ministry of Finance (Department of Economic
Affairs) have stated as under:—

"Out of the 18 cases of excess that had occurred in the year 2004-2005, there was
excess in one Demand being administered by Ministry of Finiaeic@8—
Repayment of Debt, where there was an excess of Rs.33,783.55 crore.
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A review has been done in this Ministry to sterngthen the institutional arrangements,
so that the progress of expenditure is strictly monitored and timely action is taken to
ensure that expenditure does not overshoot the limit authorized by Parliament. All the
Ministries/Departments have been instructed to consider taking the following
immediate remedial measures with a view to minimize/eliminate the incidence of such
irregularities in the judicious management of budgetary provisions and to ensure that
expenditure is within the original/supplementary appropriation or valid reappropriation,
as the case may be:—

(&) Prepare and circulate Monthly Financial Review Analysis to the Administrative
Heads for monitoring the progress of expenditure, and also to enable them to
take remedial action wherever required,

(b) Convene regular internal meetings with all spending units for effecting
expenditure control,

(c) Ensure realistic projection of Budget Estimates/Supplementary Estimates and
also ensure that expenditure incurred is within the Budget as envisaged in
General Financial Rules, 2005 so that there is no occasion for incurring excess
expenditure;

(d) Put in place/review/strengthen, systems for monthly monitoring of the flow/
trends of expenditure so as to avoid recurrence of excess expenditure.

The above instructions will be followed up with all the Ministries/Departments
during the preparation of Budget and Supplementary Budget and is expected to achieve
the desired result of minimizing incidence of excess expenditures, if not eliminating
them."

7. While scrutinizing the cases of excess expenditure despite having Supplementary
Grantin the Grants/Appropriations operated by the concerned Ministries/Departments,
the Committee had asked the concerned Ministries/Departments to impress upon their
budget controlling authorities to thoroughly examine their proposals for additional
funds with due diligence and ensure proper review and scrutiny of the requests for
Supplementary Demands by various Ministries before presenting the same to Parliament
for approval. It has been observed from the Action Taken Reply furnished by the Ministry
of Finance (Department of Economic Affairs) that they had issued instructions to the
budget controlling authorities to frame realistic Budget Estimates and requirements
for Supplementary Grants so as to eliminate excess expenditure. The fact that the
instructions have been issued time and again without achieving any concrete result
warrants that some effective follow-up measures are required to be taken by the Ministry
of Finance to address this recurring problem of excess expenditure over Voted Grants
and Charged Appropriations. From the Action Taken Notes furnished by the Ministry
of Finance it is evident that they were more inclined to justify such a tendency of
violating Financial Rules rather than revamping their existing mechanism in order to
achieve improvement in their budget estimation exercise. The Committee, therefore,
would like to emphasise that issuance of mere instructions would not serve the purpose
unless these instructions are strictly enforced and complied with. They, therefore,
desire that the Ministries/Departmentsshould monitor strictly the compliance
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of their instructions and also take steps to improve their accounting information
system and expenditure control mechanism. The Committee feel that in this age of
on-line monitoring/controlling devices, this should not be a difficult task.

Matter regarding excess expenditure on account of internal debt under Demand
No. 38 which was to the tune of Rs. 33,783 crore during 2004-05 has been dealt with
the Committee in their Thirty-first Report (14th Lok Sabha). The Committee would
await response of the Government in this regard.

C. Recurring trend of incurrence of excess expenditure by the Ministry of Railways
(Recommendation SI. No. 6, Para No. 57)

8. The Committee had noted from the Appropriation Accounts of the Ministry of
Railways for the year 2004-05 that an expenditure aggregating Rs. 2,104.61 crore had
been incurred over and above the sanctioned provisions under 15 cases of 10 Grants/
Appropriations operated by the Ministry of Railways. After taking into account the
effect of misclassification, the actual excess expenditure requiring regularisation had
worked out to Rs. 2,151.99 crore instead of Rs. 2,104.61 crore as depicted in the relevant
Appropriation Accounts. To utter dismay of the Committee, the amount of excess
expenditure under two Grants (Nos. 3 and 11) was more than Rs. One crore, under five
Grants (Nos. 4, 5, 6,9 & 10) was more than Rs. 20 crore, under Grant No. 14 it was more
than Rs. 400 crore and under Grant No. 16—Capital, it was more than Rs. 1,000 crore.
What was still more disturbing was the fact that this excess expenditure had occurred
despite obtaining supplementary provisions of Rs. 3,875.38 crore in 12 out of 15 cases
of excess registering Grants/Appropriations. The Committee had regretted to observe
that the Ministry of Railways had failed not only in keeping the required vigil over the
trend of expenditure but also in assessing their actual requirement of funds even at the
time of seeking supplementary provisions. The Committee had taken a serious view of
this situation and strongly urged the Ministry to exercise greater care in assessing
realistically their requirement of funds.

9. In their Action Taken Note, Ministry of Railways have stated as under:—

"The above observation is noted for taking action as desired by the Committee.
It may, however, be mentioned that out of the total excess expenditure of
Rs. 2,152 crore incurred in 2004-05, almost 90% has occurred in two demands,
i.e.,, Demand No. 14 (Rs. 479 cr.) and Demand No. 16 (Rs. 1,459 cr.).

Demand No. 14 reflects the appropriation of internally generated revenues to
various Railways Funds. It has been the constant endeavour of the Indian
Railways to progressively increase its internal resource generation capacity
both by augmenting the earnings and controlling the expenditure.

In 2004-05, Indian Railways could generate unprecedented internal resources.
In view of better performance seen in the first nine months of 2004-05, the
internal generation of resources was enhanced. This internal generation was
subsequently appropriated to various railways funds based on perceived
requirements. Thus, the excess appropriation appearing under Demand No. 14
is, in fact, a reflection of better performance of the Indian Railways. As the
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excess in this demand mainly depicts higher generation of internal resources
than anticipated enabling higher appropriation to Railway Funds, the excess
incurred hereunder can be deemed only as technical in nature as no real
expenditure is involved in this case.

As regards Demand No. 16, the excess under Capital (Gross Voted) was mainly
due to higher level of build up in stores transactions necessitated by higher
level of activities of the Indian Railways. There was a corresponding increase in
the credit transactions under this head as well due to which the net excess was
of Rs. 142.45 cr. only w.r.t. Budget Grant (Rs. 28.40 cr. w.r.t Revised Grant). These
transactions represent need for higher level of inventories to keep pace with
the activity level. Further analysis shows that this situation has arisen mainly
under new zones, which were carved out in 2003-04 and their inventory accounts
took time to settle. The concern of the PAC has, however, been conveyed to the
Railways who have been askadeletter No. 2006-B-110 (PAC) dated 09.11.2006

to analyze the reasons and take corrective action so that such cases of excess
do not recur. As regards excess in other Plan-heads, Railways have again been
apprised of the concern of the Committeéde letter No. 2006-B-342 dated
09.11.2006.

The excess in other grants is less than 11% of the individual sanctioned grants
and hence may be regarded as minor. The Zonal Railways, nonetheless, are
being cautioned to contain the incidence of excess in future as per the letter
enclosed.

It has been decided to monitor the trend of charged appropriation at the
Ministry's level also so as to contain the excess expenditure therein."

10. Deploring the recurring trend of incurrence of excess expenditure, the Committee
in their Forty-Fifth Report (14th Lok Sabha) had observed that the Ministry of Railways
must review in-depth the reasons for this recurring phenomenon of excess expenditure
with a view to initiating concrete steps, whereby budget estimates are prepared more
precisely and the actual expenditure is incurred/contained within the funds authorized
by the Parliament. The Committee are dismayed to note that in their Action Taken reply,
the Ministry of Railways have stated to have issued instructions to the Zonal Railways
on 9th November, 2006. The Committee, regret to note that the Ministry have sought to
justify the excess expenditure incurred by them during the year 2004-05 on the ground
that out of the total excess expenditure, almost 90 percent of the amount of excess
involved had occurred only in two Demands (No. 14—Rs. 479 cr. and No. 16—
Rs. 1,459 cr.). On this plea the Ministry had chosen not to take any specific measures
for streamlining/critically examining their existing procedures. The Committee are
unhappy with such a casual approach adopted by the Ministry of Railways to this
recurring problem and would recommend that irrespective of the quantum of excess
expenditure incurred, whether in two or more grants, the Ministry of Railways should
take effective corrective measures including streamlining their existing procedures
relating to budget estimation so that the excess expenditure could be kept to the
minimum extent possible.



CHAPTERII

OBSERVATIONS/RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY THE
GOVERNMENT

Observation/Recommendation

The Committee find that an expenditure of unprecedented magnitude of
Rs. 35978.56 crore has been incurred by various Ministries/Departments of Union
Government in excess of the provisions sanctioned under 21 cases of 16 Grants/
Appropriations during the year 2004-05. The Committee are astonished to find that
as in the preceding year bulk of the excess expenditure had been recorded under the
Appropriation No. 38-Repayment of Debt, operated by the Ministry of Finance,
which accounted for over 93 per cent of the total excess expenditure incurred during
that year. Out of the 21cases, the excess expenditure in three cases was more than
Rs. 100 crore each and in six cases it was more than Rs. 10 crore each, while in case
of Appropriation No. 38, alone the excess expenditure was more than Rs. 30,000
crore. The total excess expenditure recorded was more than Rs. 1000 crore during the
years 2001-2002 and 2002-2003 (Rs. 1089.54 crore and Rs. 2188.12 crore respectively)
and it shot up to more than Rs. 30,000 crore during years 2003-2004 and 2004-2005
(Rs. 43,364.62 crore and Rs. 35978.56 crore respectively). Thus, the Committee are
perturbed to point out that the excess expenditure of the Union Government has not
only been persistently occurring year after year but also showing a steep increase in
the recent years. The situation has indeed been going from bad to worse despite
issuance of elaborate instructions at regular intervals by the Ministry of finance in
pursuance of the off-reiterated recommendations of the Public Accounts Committee
to contain the excess expenditure to the barest minimum. In the opinion of the
Committee, such gross negligence on the part of different Ministries particularly the
Ministry of Finance, speaks volumes about the scant regard being shown by them
towards prescribed financial discipline. Needless to say that excess expenditure is
‘unauthorized expenditure' betraying lack of financial discipline, as this fact ought to
be kept in mind by all concerned Ministries/Departments. In view of the persistent
trend of incurring of excess expenditure going unchecked, the committee recommend
that the Government should undertake a thorough study of the instances where
expenditure had exceeded the budgetary allocations during the last five years in
order to find out the precise reasons as to why the existing mechanism for control of
expenditure has failed to effectively check the trend of excess expenditure. The
Committee should be apprised of the outcome thereof.

[SI. No. 1, Paragraph 52 of Appendix V of Thirty-first Report of PAC
(Fourteenth Lok Sabha)]
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A. Action Taken by the Ministy of Finance (Department of Economic Affairs)

Under Capital Section (Chargeaf)Appropriation No. 38-Repayment of Debt,
Ministry of Finance, Department of Economic Affairs for 2004-05, the total provision
was Rs. 342119.51 crore. This was augmented to Rs. 522485.23 crore by obtaining
supplementary Grant of Rs. 180365.72 crore. Against this, the expenditure of
Rs. 556268.78 crore was incurred, resulting in excess expenditure of Rs. 33783.55
crore. The excess expenditure was the net result of total excess of Rs. 105807.41
crore and total savings of Rs. 72023.86 crore under various sub-heads of the
Appropriation. An Annex indicating total provision, actual expendittisea-vis
savings/excesses under the various sub-heads of the Appropriation is enclosed.
It may be seen that the excess expenditure was due to higher repayment of
14 Days Intermediate Treasury Bills, opening of new separate minor head for
accounting of transactions enhanced encasement, prepayment of loan and exchange
rate fluctuation which was not anticipated at the time of estimation. Under 14 Days
Intermediate Treasury Bills, the revised estimates and final requirement were taken
as Rs. 266000.00 crore against BE 2004-2005 of Rs. 125000.00 crore. As such, out of
balance amount of Rs. 141000.00 crame Rs. 266000.00 crore. (-) Rs. 125000.00
crore], Rs. 57737.86 crore was re-appropriated from the minor heads under the
Appropriation where savings were anticipated and Rs. 83262.14 crore was taken as
supplementary. However, the actual expenditure under 14 Days Intermediate
Treasury Bills was Rs. 308895.96 crore against final requirement of Rs. 266000.00
crore, as a result of which an excess expenditure of Rs. 42895.96 crore occurred
under 14 Days Intermediate Treasury Bills alone. The excess expenditure under
14 days treasury bills was due to greater investment by State Governments due to
higher availability of short-term surplus fund. The excess did not involve any cash
outgo as it is netted against repayment of borrowings.

2. The estimates of ‘Repayments of Debt' are framed on the basis of inputs furnished
by RBI, the Debt Manager of the Government of India. It is expected that estimations
are made as accurately as possible, given the nature of these items of charged
expenditure where non-payment of claimant in the absence of budgetary provision
would amount to sovereign default. With a view to ensure that expenditure are contained
within the sanctioned estimates, RBI and CCA (Finance) have been advised from time
to time to keep concurrent internal checks over discharge of payments and reconciliation
of accounts to minimize/aviod under/over provisioning. However, based on past
experience, more care will be taken in formulation of realistic estimates in order to
minimise the variation.

3. It is difficult to estimate the expenditure in respect of repayment of 14 days
intermediate treasury bills with reasonable degree of accuracy in view of the fact that
it arise on account of investment in such treasury bills by State Governments of their
short term cash surpluses. This is the main mandated facility for parking of surplus
cash balances of State Governments and the Central Government has no option but to
accept such investments through 14 days intermediate Treasury bill. In the event of
persistence of surplus cash balances, the investments are rolled over but accounted
for as expenditure and then reinvestment. In essence, these are cash management
instruments of State Governments and expenditure on their repayment by Central
Government are not expenditure in the normally understood parlance. Since these
expenditures are matched by receipts, they do not involve any cash outgo.



8

4. As the cast surplus position of the State Governments are a recent trend,
projections of expenditure on repayment of 14 days intermediate treasury bills based
on previous year's trend have resulted in under estimation of expenditure.

5. Notwithstanding the above, it is admitted that there is a need to improve the
quality and monitoring of expenditure pertaining to Repayment of Debt. RBI has
been advised to set up a Working Group to undertake study of the instances and
reasons for inaccuracies in estimation of expenditure pertaining to Repayment of
Debt and Interest payments over last 5 years and make recommendations to improve
the quality of the estimates and its better monitoring during the financial year. The
working Group will comprise of officials from RBI, Budget Division and CCA (Finance).

RBI has been requested to forward the report/recommendations of the working
Group along with the action taken by the RBI on such report/recommendations,
within three months' time.

6. This has been vetted by Audideits U.O. No No.RR-11/1-45/2006-07/2892 dated
6.3.2007.
Sd/-

(L.M. Vas)
Joint Secretary (Budget).
[Ministry of Finance, Department of Economic Affairs O.M. No.9(10)-W &M/
2006 dated 19-3-2007]
Grand No. 38—Repayment of Debt during 2004-2005
(Rs. in thousands

Original Supple- Btal Actual  Saving(-)  Excess(+)
Provision mentary Provision  Expenditure
1 2 3 4 5 6
Major Head 6001
00.101-Market Loans 343159700 0 343159700 293184576 49975124
00.103.01-91 days 875000000 0 875000000 314837600 56062400
Treasury Bills
00.110-364 days 261360000 0 261360000 261355300 4700
Treasury Bills
00.112-10% Relief 5000 18700 23700 1642 22058
Bonds, 1993
00.114-Ways and 550000000 150000 700000000 620800000 79200000
Means Advances
00.115-14 days 1250000000 832621400 2082621400 3088959600 1006338200

Treasury Bills

00.117-Market table

Securities issued in

conversion of

Special Securities 0 0 0 50000000 0 50000000
00.121-Special Central

Government Securities

issued against outstanding

balances of small savings 20

on 31-3-1999 326650000 326650000 326750000 100000
00.122-Special Central

Government Securities

issued against share of

net small savings

collection on 1-4-1999 4500000 0 4500000 0 4500000




1 2 3 4 5 6

00.123-Special Securities

issued to RBI for MOV

account in respect of

Resurgent India Bonds 20787200 0 20787200 20787231 31
00.126-Market Stabilisation

Bills/Bonds (Face Value)

01-91 Days Treasury bills 0 484550000 484550000 478933468 5616532
00.105.01-International Bank

of Reconstruction and

Development 1000000 0 1000000 994037 5963
00.105.02-International

Monetary Fund 0 6482700 6482700 7880057 1397357
00.105.04-Asian

Development Bank 20000 59300 79300 50000 29300
00.105.05-International Fund

for Agril. Dev. 227500 0 227500 4127 223373
00.105.06-African Dev. Fund 33500 21700 55200 55178 22
00.105.07-African Dev. Bank 7700 100 7800 7384 416
00.105.08-Multilateral

Investment Guarantee Agency 0 211700 211700 211745 45
00.106.05-Special Bearer

Bonds 10000 0 10000 3122 6878

00.106.07-7 Years National

Rural Dev. Bonds 2500 0 2500 825 1675
00.106.08-7% Capital

Investment Bonds 5000 0 5000 470 4530
00.106.09-National Rural

Dev. Bonds-2nd Issue 2500 0 2500 270 2230

00.106 14-\Voluntary Disclosure 0

of Income and Wealth 5 3/4%

Bonds, 1985 10000 0 10000 242 9758
00.106.15-9% Relief

Bonds, 1987 50000 136700 186700 4700 182000
00.106.18-9% Relief

Bonds, 1993 75000 17900 92900 7424 85476
00.106.19-10% Relief

Bonds, 1995 15200000 0 15200000 637752 14562248

00.106.21-12.08% GOI'
Compensation (Project to Iraq)

Bonds, 2001 0 1000 1000 700 300

00.106.23-9% Relief

Bonds, 1999 31042800 0 31042800 26205022 4837778
00.106.26-11.40% GOI'

Compensation(Project

Exports to Iraq) Bonds, 2003 500 500 210 290

Total—Major

Head 6001 3352498400 1800771700 5153270100 5491672682 719433051 1057835633

Major Head 6002

00.203-Loans from Govt. of

Belgium 0 1527598 1527596 1561747 34151
00.205-Loans from Govt. of 4271 0 42771 42771 0 0
Check and Slovak

00.207-Loans from European

Economic Community (SAC) 62329 0 62329 61830 499
00.208-Loans from Govt. of
France 2055827 166558 2222385 29642

00.209-Loans from
Govt. of Germany 5321256 0 5321256 5310904 10352
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1 2 3 4 5 6
00.213-Loans from the

International

Dev. Association 25891595 652479 26544074 26187919 356155
00.214-Loans from IFAD 341433 15758 357191 352872 4319

00.216-Loans from the

International Bank for

Reconstruction and 5025038 0 5025038 4849389 175649
Development

00.217-Loans from

Gouvt. of Japan 21645153 130642 21775795 21949304 173509
00.221-Loans from OPEC
Special Fund 182090 182090 162542 19548

00.223-Loans from

Govt. of Switzerland &

Swiss Banks 121886 29976 151862 153037 1175
00.226-Loans from the

Agency for International

Development, U.S.A 4084905 46175 4131080 4058665 72415
00.227-Loans from USA

under PL 480 953906 10174 964080 951963 12117
00.228-Other Misc. Loans

from Govt. of USA 127131 0 127131 125754 1377

00.230-Loans from
Govt. of Russian

Federation 2209803 124052 2333855 2333856 1
00.250-Loans from ADB 813667 0 813667 660530 153137

Total— Major

Head 6002 68696700 2885500 71582200 71015110 805568 238478
Total—Major

Head 6001 3352498400 1800771700 5153270100 5491672682 719433051 1057835633

Total Appropriation 3421195100 1803657200 5224852300 5562687792 720238619 1058074111
Total Net Excess 337835492

B. Action Taken by the Ministry of Defence
This para relates to excess expenditure incurred by various Ministries/Departments
of Untion Government whichnteralia includes Rs. 41.99 crores under two Grants
operated by the Ministry of Defenocdz. Rs. 40.00 crores under Defence Ordnance
Factories and Rs. 1.99 crores under Defnece Services—Research & Development.
The excess expenditure under these two Grants has been discussed in detail in Para
56 of this Report.
The main thrust of the observation is regarding excess expenditure recorded under
a Grant, which accounted for 93 per cent of the total excess expenditrue incurred
during 2004-05, operated by the Ministry of Finance. The Committee has also pointed
out that the excess expenditure of the Union Government has not only been persistently
occurring year after year but is also showing a steep increase in the recent years and
the situation is going from bad to worse despite issue of the instructions by the
Ministry of Finance to contain the excess expenditure to the barest minimum.
The Committee has, therefore, recommended that the Government should undertake
a thorough study of such instances in order to find the precise reasons as to why the
existing mechanism has failed to effectively check the trend of excess expenditure and
apprise the outcome thereof. Hence the action in this regard is mainly to be taken by the
Ministry of Finance.
(Amit Cowshish)
Addl. FA(A) & JS
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C. Action Taken by the Ministry of Communications and Information Technology
(Department of Posts)

Sanctioned Grant, Actual expenditure, savings and excess expenditure for the last
five years are detailed below:—
(Rupees in crore)

Year 3201-Working Expenses 5201-Capital outlay
Sanctioned  Actual Saving+ Sanctioned  Actual Saving+
Grant  expen- Excess- Grant expen- EXxcess-
diture diture
2000-01-\oted ~ 4998.70  4907.29 9141 91.31 53.29
Charged 0.25 0.96 0.71 0.00 0.00 0.00
2001-02-\oted ~ 5209.78  5194.60 15.18 71.42 57.93
Charged 0.25 0.35 -0.10 0.00 0.00 0.00
2002-03-\oted 548824 5476.15 12.09 84.45 42.25
Charged 0.56 0.55 0.01 0.00 0.00 0.00
2003-04-\oted  5804.79  5736.06 68.73 57.59 48.36
Charged 0.22 0.18 0.04 0.00 0.00 0.0
2004-05-\oted  6036.59  5964.54 72.05 169.83  126.29
Charged 0.23 0.28 -0.05* 0.00 0.00 0.00

*Rs. 4,98,909/-

As may be seen above there is no excess expenditure during any of the preceding
five years either in 3201-Working Expenses or 5201-Capital outlay. It is true there has
been excess expenditrue in Charged segment of working expenses amounting to
Rs. 4,98,909/- only. This happens due to unforeseen circumstances such as court cases
etc. coming out at the fag end of the financial year which is requires to meet urgently.

Funds could not be obtained in this regard by the incurring circle inadvertently.
However all out efforts are being made to evade recurrence of such incidence in future

D. Action Taken by the Ministry of Railways (Railway Board)

The above recommendation is general in nature and takes into account the excess
expenditure incurred by various Central Ministries as a whole. The observation of the
Committee is, nonetheless, noted. The specific comments on excess incurred by
Railways are being given on the other recommendations dealing particularly with the
excess incurred under the Grants/Appropriations operated by the Railways.

This has been seen and vetted by Awidie their U.O.No.RA-111/2-1/2006
dated 28-02-2007.

Sd/-
(Sowmya Raghavan)
Adviser (Finance)
(Railway Board).

(Ministry of Railways O.M. No. 2006-BC-PAC/XIV/31 dated 03-2007)
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Observation/Recommendation

Another disquieting aspect observed by the Committee is that out of 21 cases, the
excess expenditure in 18 cases of excess registering Grants/Appropriations had occurred
dispite obtaining supplementary provisions of Rs. 184385.14 crore, thereby revealling
not only the failure of the Ministries/Departments to assess requirement of additional
funds but also the inadequacies in the Institutional arrangements in the Ministries/
Departments in monitoring the flow and trend of expenditure under various Grants/
Appropriations. The Committee have repeatedly cautioned the Ministries, in the past,
against incurring expenditure not authorised by Parliament. As the trend of incurring
excess expenditure despite obtainining supplementary grants continues, the Committee
are inclined to conclude estimation of requisite funds at the supplementary grants
stage is not properly made. It is, therefore, essential that the Ministries/Departments
should keep close watch over the trend of expenditure and when any need for additional
funds arises they should assess realistically their requirement of funds in advance and
approach Parliament by presenting Supplementary Demands for Grants in time. It is
not expected of any Ministry/Department to cross their financial limits after obtaining
Supplementary Grants as has happened in many cases. The Committee also recommend
that the Ministries should evolve an effective mechanism through which the progress
of expenditure is strictly monitored and timely action taken to ensure that expenditure
does not overshoot the limit authorised by Parliament.

[SI. No. 2, Paragraph 53 of Appendix V of Thirty-first Report of PAC
(Fourteenth Lok Sabha)]

A. Action Taken by the Ministry of Finance (Department of Economic Affairs)

1. Out of the 18 cases of excess that had occurred in the year 2004-05, there was
excess in one Demand being administered by Ministry of Finan88-Repayment of
Debt, where there was an excess of Rs. 33783.55 crore. The reasons for excess in this
Demand despite obtaining Supplementary has already been indicated in the Action
Taken Notes for Para 54 of the Thirty-first Report of the Public Accounts Committee
(Fourteenth Lok Sabha).

2. A review has been done in this Ministry to strengthen the institutional
arrangements, so that the progress of expenditure is strictly monitored and timely
action is taken to ensure that expenditure does not overshoot the limit authorised by
Parliament. All the Ministries/Departments have been instructed (Annex-A) to consider
taking the following immediate remedial measures with a view to minimize/eliminate the
incidence of such irregularities in the judicious management of budgetary provisions
and to ensure that expenditure is within the original/supplementary appropriation or
valid reappropriation as the case may be:

(&) Prepare and circulate Monthly Financial Review Analysis to the Administrative
Heads for monitoring the progress of expenditure, and also to enable them to
take remedial action wherever required;

(b) convene regular internal meetings with all spending units for effecting
expenditure control;
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(c) ensure realistic projection of Budget Estimates/Supplementary Estimates and
also ensure that expenditure incurred is within the Budget as envisaged in
General financial Rules, 2005 so that that there is no occasion for incurring
excess expenditure; and

(d) putin place/review/strengthen, systems for monthly monitoring of the flow/
trends of expenditure so as to avoid recurrence of excess expenditure.

3. The above instructions will be followed up with all the Ministries/Departments
during the preparation of Budget and Supplementary Budget and is expected to achieve
the desired result of minimizing incidence of excess expenditures, if not eliminating

them.
4. This has been vetted by Audit vide its U.O. No.RR-11/1-20/2007-08/1803 dated
15th October 2007
Sd/-

(L.M. Vas)
Joint Secretary (Budget).

[Ministry of Finance Department of Economic Affairs O.M.No. 4(22)-B(SD)/2006
dated 18th October, 2007]



Annexure-A
PAC MATTER/MOST IMMEDIATE

F. 4(22)-B(SD)/2006
Ministry of Finance

Department of Economic Affairs
Budget Division

North Block, New Delhi, Dated 25th September, 2007
OFFICE MEMORANDUM

Subject: Incidence of Excess Expenditure despite obtaining Supplementary Grants/
Appropriations—Regarding

Public Accounts Committee in para 53-of their Thirty first Report (Fourteenth Lok
Sabha) on Excess over voted Grants and charged appropriation (2004-05) have made
the following observations in respect of cases where excess expenditure was incurred
in certain Grants/appropriations for 2004-2005.

Out of 21 cases, the excess expenditure in 18 cases of excess had occurred
despite obtaining Supplementary Grants/Appropriations, thereby revealing
not only the failure of the Ministries/Departments to assess requirement of
additional funds but also the inadequacies in the institutional arrangements
in the Ministries/Departments in monitoring the flow and trend of
expenditure under various Grants/Appropriations;

PAC has in the past repeatedly cautioned the Ministries, against incurring
expenditure not authorized by Parliament;

Estimation of requisite funds at the supplementary grant stage is not
properly made;

Ministries/Departments should keep close watch over the trend of
expenditure and should assess realistically their requirement of funds in ad-
vance and approach Parliament by presenting Supplementary Demands in
time;

Ministries/Departments are not expected to cross their financial limits after
obtaining Supplementary Demands for Grants;

Ministries should evolve an effective mechanism through which the progress
of expenditure is strictly monitored and timely action taken to ensure that
expenditure does not overshoot the limit authorized by Parliament.

2. The details of the excess expenditure incurred in 18 cases, as reported by PAC
in their report, where Supplementary Grants/Appropriations were obtained are as
follows:—

14
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Sectors No. of Amount of Excesses
Grants/Appropriations

Civil 3 21-Ministry of Defence (Rs. 0.71 crore) 38-
Repayment of Debt (33783.55 crore) and 100-
Department of Urban Development (Rs. 0.26

crore)
Postal 1 14-Postal Services (Rs. 0.55 crore)
Services
Defence 2 26-Defence ordinance Factories (Rs. 40.00
Services crore) and 27-Defence Services-Research and
Development (Rs. 1.99 crore)
Railways 12 Rs. 1966.606 crore

3. Attention is invited to instructions issued from time to time concerning strict
compliance of the norms and guidelines for the proper control and monitoring of
expenditure by concerned Ministries/Departments so as to avoid expenditure in
excess over appropriations authorized by the Parliament, and other irregularities in
respect of reappropriation of funds etc. O.M. Nos. 12(2)/E. Coord/2005 dated
23 March, 2006, 12(2)/E. Coord/2005 dated 17 November, 2005, D.O. letter No. 12(1)/
E. Coord/99 dated 17 February 2002, O.M. No. 12(1)/E. Coord/2002 dated 27 September,
2002, 12(3)/IE. Coord/2000 dated August 13, 2001, and G2502 8/CGA-AAIExcess/
2000-01/629 dated September 5, 2001, D.O. letter No. 12(1)/E. Coord/99 dated February
17,2000 refers.

4. It may also be recalled that General Financial Rules, 2005 (GFR) contains guidelines
in the form of rules for 'Control of Expenditure against Budget'. Rule 58(1) of GFR
stipulates that the subordinate authority should obtain additional allotment before
incurring the excess expenditure. It is the ultimate responsibility of the authority
adminstering a grant/appropriation to control the expenditure and the responsibility of
the Financial Advisers to evolve a sound Expenditure Management mechanism within
the Ministry/Department concerned to ensure proper control of expenditure. Extant
orders provide for a system of monthly review of the progress of expenditure by
controlling officers in respect of a grant to properly assess the extent of likely savings/
excess anticipated under each object head based on the monthly statement of
expenditure furnished to them by the accounting authority.

5. Keeping in view the observations and recommendations of the Public Accounts
Committee as reproduced in para 53 of their Thirty First Report (Fourteenth Lok Sabha)
on Excess over Voted Grants and charged Appropriations (2004-2005) there is a felt
need for all concerned Ministries/Departments to review the systems set up for
monitoring the monthly flow of expenditure and to further strengthen such monitoring
so as to avoid the recurring incidence of excess expenditure over appropriations
authorized by Parliament.

6. In this regard Financial Advisers are requested to consider taking the following
immediate remedial measures with a view to minimize/eliminate the incidence of such
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irregularities in the judicious management of budgetary provisions and to ensure that
expenditure is within the orginal/supplementary appropriation or valid reappropriation
as the case may be:—

(&) Prepare and circulate Monthly Financial Review Analysis to the Administrative
Heads for monitoring the progress of expenditure, and also to enable them to
take remedial action wherever required;

(b) Convene regular internal meetings with all spending units for effecting
expenditure control;

(c) Ensure realistic projection of Budget Estimates/Supplementary Estimates and
also ensure that expenditure incurred is within the Budget as envisaged in
GFR so that there is no occasion for incurring excess expenditure;

(d) Put in place/review/strengthen, system for monthly monitoring of the flow/
trends of expenditure so as to avoid recurrence of excess expenditure.

7. Receipt of this letter may kindly be acknowledged.
8. This issues with the approval of Secretary (Expenditure).
Sd/-

(L.M. Vas),
Joint Secretary (Budget).

1. Secretary (Finance), Ministry of Defence, Financial Commissioner (Railways),
Railway Board.

2. All Financial Advisers, Ministries/Departments.
3. JS(Pers), Department of Expenditure.
B. Action Taken by the Ministry of Defence

The Committee in the above observation has mentioned that during the year 2004-
2005, the excess expenditure occurred in 18 cases under various Ministries/Departments
of the Government of India despite obtaining supplementary provisions. Though
there were excess expenditure under two Grants pertaining to Defence Services, in
both the cases, no supplementary grant was taken.

In this connection, it may also be mentioned that there is a well established system
to monitor and control the Defence expenditure. The requirement of funds for various
categories of expenditure of Defence Services is assessed at all levels and various
stages during the course of the financial year as per laid down instructions. The
Supplementary Grants are resorted to only in exceptional cases and it is restricted only
to genuine and unforeseen expenditure to meet the post budget developments which
could not be envisaged at the time of preparation of annual budget.

Sd/-
(Amit Cowshish),
Addl FA(A) & JS.
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C. Action Taken by the Ministry of Communications and Information Technology
(Department of Posts)

During the year 2004-05 there was a saving of Rs. 768828 thousands under the
Voted grants of 320—Working Expenses, but there was an excess expenditure of
Rs.499 thousands against the sanctioned charged Appropriations of Rs. 2300 thousands
(Original Rs. 200 thousands+supplementary Rs. 2100 thousands) as may be seen
below :—

(Rupees in thousands)

Particulars 3201-Revenue Expenditure
\oted Charged
Original Grant 60303500 200
Supplementary Grant 107900 2100
Total 60411400 2300
Actual expenditure 59642572 2799
Variation -768828 499
Funds surrendered to MoF 179173 900
Final Grant 60232227 1400
Variation after surrender -589655 1399

The excess expenditure incurred under the sub-head "3201-02-103-04 Departmental
Mail Motor Service" to avoid contempt of court but funds could not be obtained by
the erring circle inadvertently. Also the circle concerned could not project the requirement
inadvertently either at RE stage or FG stage. However proposal for regularisation of
the excess expenditure incurred amounting to Rs. 4,98,909/- (Rs. 4.99 lakh) has been
sent to Ministry of Finance, Department of Economic Affairs, New DvidieiD.O. No.
20-5/05-BGT (PA)/4072 dated 27-10-2006.

D. Action Taken by the Ministry of Railways (Railway Board)

The above recommendation is general in nature and takes into account the excess
expenditure incurred by various Central Ministries as a whole. The observation of the
Committee is, nonetheless, noted. The specific comments on excess incurred by
Railways are being given on the other recommendations dealing particularly with the
excess incurred under the Grants/Appropriations operated by the Railways.

This has been seen and vetted by Auidié their U.O.No. RA-III/2-1/2006 dated
28-02-2007.

Sd/-

(Sowmya Raghavan),
Adviser (Finance),
(Railway Board).

(Ministry of Railways O.M. No. 2006-BC-PAC/XIV/31 dated 03-2007)
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Observation/Recommendation

The Committee find that from their scrutiny of select cases of excess registering
grants/Appropriations that under Appropriation No. 38—Repayment of Debt, the
Ministry of Finance had incurred an expenditure of Rs. 33783.55 crore over and
above the total sanctioned provision of Rs. 522485.23 crore which included
supplementary provisions of Rs. 180365.72 crore obtained in December, 2004 and
March, 2005. The excess expenditure under this appropriation is the net effect of
total excess of Rs. 105807.41 crore and total savings of Rs. 72023.86 crore under
various sub-heads of this appropriation. The Committee note that but for the
savings under various sub-heads, the overall excess expenditure under this
appropriation would have been much more as an excess of Rs. 100633.82 crore
alone had occurred under the sub-head "14 days Treasury Bills" due to more than
anticipated higher investments in 14 Days Treasury Bills by State governments. In
their explanatory note to the Committee, the Ministry of Finance have stated that
supplementary provision for lower amount was sought under the aforesaid item in
view of expected savings under repayment of "Ways and Means Advances" and
"91 Days Treasury Bills". The Committee do not agree with the justification
furnished by the Ministry because the excess expenditure of such large magnitude
had occurred inspite of a huge amount of Supplementary Grants having been
obtained on two occasions in this case. Significantly, the Ministry of Finance had
been persistently making appropriations in excess of the budgeted figures under
this appropriation for the past two years with the same contributory reasons.
Clearly, the Ministry of Finance have not drawn any lessons from their past
experience and have once again failed to exercise adequate care in assessing their
actual requirement of funds even while obtaining Supplementary Grants on two
occasions The Committee view this situation with grave concern and express their
unhappiness over the lackadaisical attitude displayed by the Ministry of Finance
while obtaining supplementary appropriations during the year 2004-05. The
Committee consider it absolutely necessary that supplementary provisions should
be obtained with more precision and the Ministry of Finance, being the nodal
Ministry, should not be allowed to make indiscriminate use of this mechanism.
They should frame their Budget estimates more accurately and should resort to
Supplementary Demands on a single occasion only, after a close scrutiny to ensure
that they are realistic and meaningful. The Committee believe that better
coordination with Reserve Bank of India is also called for in this regard.

While expressing their displeasure over the manner in which this particular
appropriation was handled by the Ministry of Finance, the Committee in Para 71 of
their 21st Report (13th Lok Sabha) had felt that major portion of this excess expenditure
could and should have been sanctioned by the Ministry and provisions thereof
provided in the revised estimates, if not done earlier, and had hoped that there would
not be any recurrence of excess expenditure of such huge amounts under this
appropriation. While taking a serious view of the continuing excess expenditure
under this head due to unrealistic budgetary projections, the Committee now would
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like the Ministry of Finance to critically examine and analyse the reasons for the
recurring phenomenon of excess expenditure of this nature and take corrective measures
so that violations of budgetary ceilings of this nature are avoided in future.

[SI. No. 3, Paragraph 54 of Appendix V of Thirty-first Report of PAC
(Fourteenth Lok Sabha)]

Action Taken by the Ministry of Finance

(Department of Economic Affairs)

The original provisioni(e. BE 2004-5) under Appropriation No. 38—Repayment of
Debt was Rs. 342119.51 crore. The excess expenditure was mainly under 14 Days
Intermediate Treasury Bills. RBI had furnished estimates for RE (2004-05) in respect of
Treasury Bills and Ways and Means Advances (WMA) etc. vide their letter-dated
15.1.2005. Subsequently estimates for Final Requirement (FR) in respect of Treasury
Bills & WMA etc. were received from RBI vide their letter-dated 18.2.2005. After taking
into account the Revised Estimates and Final Requirement, the original provision of
Rs. 342119.51 crore was augmented to Rs. 522485.23 crore by obtaining supplementary
Grant of Rs. 180365.72 crore. On the basis of above estimates for final requirement, the
saving of Rs. 7987.39 cro(ee. Rs. 7928.36 crore under Internal Debt and Rs. 59.03
crore under External Debt) was surrendered at the time of finalization of Final
Requirement for 2004-05 (Copy enclosed). However, against total appropriation of
Rs. 522485.23 crore, the actual expenditure was Rs. 556268.78 crore, which resulted into
an excess expenditure of Rs. 33783.55 crore. This excess expenditure was the net result
of total excess of Rs. 105807.41 crore and total savings of Rs. 72023.86 crore under
various sub-heads of the Appropriation. Under 14 Days Intermediate Treasury Bills,
the revised estimates and final rquirement were taken as Rs. 266000.00 crore against BE
2004-2005 of Rs. 125000.00 crore. As such, out of balance amount of Rs. 141000.00
crore j.e. Rs. 266000.00 crore(-) Rs. 125000.00 crore], Rs. 57737.86 crore was re-
appropriated from the minor head and Rs. 83262.14 crore was taken as supplementary.
However, the actual expenditure under 14 Days Intermediate Treasury Bills was Rs.
308895.96 crore against final requirement of Rs. 266000.00 crore, resulting in an excess
expenditure of Rs. 42895.96 crore under 14 Days Treasury Bills alone. The excess
expenditure under 14 Days Treasury Bills was on account of greater investment by
State Governments due to higher availability of short-term surplus fund. The excess
did not involve any cash outgo as it is netted against repayment of borrowings.

2. The estimates of 'Repayment of Debt' are framed on the basis of inputs furnished
by RBI, the Debt Manager of the Government of India. Itis expected that estimations
are made as accurately as possible, given the nature of these items of charged
expenditure where non-payment of claimant in the absence of budgetary provision
would amount to sovereign default. With a view to ensure that expenditure is contained
within the sanctioned estimates, RBI and CCA (Finance) have been advised from time
to time to comply with the observation of Audit so that the variations may be kept at
the minimum given the fact that these estimates are difficult to assess accurately, and
past experience is to be relied on in their formulation.
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3. It is difficult to estimate the expenditure in respect of repayment of 14 Days
Intermediate Treasury Bills with a reasonable degree of accuracy in view of the fact
that it arises on account of investments in such treasury bills by State Governments
of their short term cash surpluses. This is the main mandated facility for parking of
surplus cash balances of State Governments and the Central Government has no
option but to accept such investments through issue of 14 Days Intermediate
Treasury Bill. In the vent of persistent of surplus cash balances, the investments are
rolled over but accounted for as expenditure and then reinvestment. In essence,
these are cash management instruments of State Governments and expenditure on
their repayment by Central Government are not expenditure in the normally understood
parlance. Since these expenditures are matched by receipts, they do not involve any
cash outgo.

4. As the cash surplus position of the State Governments are a recent trend,
projections of expenditure on repayment of 14 Days Intermediate Treasury Bills based
on previous year's trend have resulted in under estimation of expenditure.

5. Notwithstanding the above, it is admitted that there is a need to improve the
quality and monitoring of expenditure pertaining to Repayment of Debt. RBI has been
advised to set up a Working Group to undertake study of the instances and reasons
for inaccuracies in estimation of expenditure pertaining to Repayment of Debt and
Interest payments over last 5 years and make recommendations to improve the quality
of the estimates and its better monitoring during the financial year. The working Group
will comprise of officials from RBI, Budget Division and CCA (Finance). RBI has been
requested to forward the report/recommendations of the working Group along with the
action taken by the RBI on such report/recommendations, within three months' time.

6. This has been vetted by Audide its U.O. No. RR-I1/1-45/2006-07/2892 dated
6.3.2007.

Sd/-

(L.M. Vas),
Joint Secretary (Budget).

[Ministry of Finance, Department of Economic Affairs O.M. No. 9(10)-W&M/2006
dated 19.3.2007]
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TR e e Reserve Bank of India
TR R oh Department of Government
o faym & Bank Accounts
ERApREIRICR] Central Office

<reft Hf e, swrrEen SfRE 4th floor, Byculla Office
fafegn Building

TaIg Hgd W¥E & qEA Opp. Mumbai Central
AT, Ho5-400 008 Station

fT®H: 2308 4121 Byculla, Mumbai- 400 008

e : 2300 0370, 2301 0095 Telephone: 2308 4121
Fax: 23000370, 2301 0095
e-mail address: psen @ rbi.org. in

No. CO. DT. 12.07.008/H-6344/2004-05 January 15, 2005
Speed Post

ShriV. S. Chauhan

Dy. Secretary (Budget)
Government of India

Ministry of Finance
Department of Economic Affairs
(Budget Division)

New Delhi

Dear Sir,
Estimates of Discharges/Discounts & Interest on Treasury Bills and WMA of
Central Government—Revised Eetimates, 2004-05 and Budget Estimates, 2005-06.

Please refer your letter F.No. 7 (19) - W&M /2004 dated December 15, 2004
addressed to our Chief General Manager-on-Charge, Shri Prabal Sen on the captioned
subject.

2. In this connection, we forward herewith the information called for therein.
The nformation has been collected from internal Debt Management Department
(IDMD) and Kolkata Office and consolidated position is furnished in the enclosed
sheets.

3. The methodology for working out the RE/BE is enclosed.
Yours faithfully,
Sd/-
(P. Loganathan),

Encls: as above. Assistant General Manager.
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Revised Estimates 2004-05 and Budget Estimates 2005-06:

Table -1: Consolidated Summary Position of Discharge/Repayments

SI. No. Item 2004-05 2004-05 2005-06
BE RE BE

1 91 days Auction T-Bills 29,000 31,500 33,000

2. 364 days Auction T-Bills 26,136 26,136 26,045

3. 14 days Intermediate T-Bills 1,25,000 2,66,000* 2,66,000*

4. Ways and Means-advances 55,000 70,000 70,000
Total 2,35,136 3,93,636 3,95,045

*IDMD RE/BE =2,55,000

KOLKATARE/BE = 11,000

Total =2,66,000
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w.w.w.rbi.org.in

IDMD 3503/10.01.11/2004-05 February 18, 2005
ShriV.S. Chauhan

Deputy Secretary (Budget)

Government of India

Ministry of Finance

Department of Economic Affairs (Budget Division)

North Block

New Delhi-110 001

Dear Sir,

Estimates of Discharges and Discount/Interest on Treasury Bills (normal and
MSS) and Ways and Means Advances (WWA) of Central Government-Final Require-
ment 2004-05

Please refer to your letter D.O. No. 7(2) W&M/2005 dated February 16, 2005 on the
Captioned subject.

As desired, the estimates have been revised taking into account the actual data for
the period April 2004-January 2005 while projections are made for the period February-
March 2005. The estimates are enclosed at Table 1-4.

Yours faithfully
Sd/-
(A.K. Mitra),
Assistant Adviser.

iafkes 1 yeiE faum, S=ia smEies, 169 diser , TRie wwafde Jnf, Teg- 400 001.
TH: (022) 2266 1602-04 Had: (022) 2264 4158/2265 9610 T-FeA: idmcell@vsnl.com

Internal Debt management Department, Central Office, 16th Floor, Shahid Bhagat
Singh Marg, Mumbai - 400 001.
Tel: (022) 2266 1602-04 Fax: (022) 2264 4158/2265 9610 E-mail: idmcell@vsnl.com

Final Requirement for 2004-05
Table 1: Summary Position of Discharge/Repayments

SI. No. Item P04-05 2004-05 2004-05
BE RE FR

1 91 days Auction T-Bills 29,000 31,500 31,484

2. 364 days Auction T-Bills 26,136 26,136 26,136

3. 14 days Intermediate T-Bills 1,25,000 2,66,000 2,84,000

4. Ways and Means-advances 55,000 70,000 62,081

Total 2,35,136 3,93,636 4,03,701
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No. F. 7(2)-W&M/2005
Government of India
Ministry of Finance

Department of Economic Affairs
Budget Division
(W&M Section)

New Delhi, 31st March, 2005

Subject: Regularisation of Funds under Appropriation No. 38—Repayment of Debt
for the year 2004-05.

Sanction of the President is hereby conveyed to the following re-appropriation of
funds under the various sub-heads sanctioned below in the Appropriation "Repay-
ment of Debt" for the year 2004-05.

M.H. 6001

0.101
00.00.56

0.117
00.00.56

0.103

1
01.00.56
0.114
00.00.56
0.115
00.00.56
0.105

2
02.00.56

08.00.56

(In Thousands of Rupees)

APPROPRIATION NO. 38— REPAYMENT OF DEBT
REAPPROPRIATION FROM TO

Capital Section:
Internal Debt of the Central Government:

(Major Head)

Market Loans

Repayment of borrowings 50000000

Marketable Securities issued in conversion of Special Securities
Repayment of borrowings 50000000

Treasury bills and Connected securities
issued to R.B.I. (Minor Head)
91 Days Treasury bills

Repayment of borrowings 560155064

Ways & Means Advances
Repayment of borrowings 17290000

14 Days Treasury Bills —
Repayment of borrowings — 577378600

Securities issued to International
Financial Institutions (Minor Head)
International Monetary Fund

Repayment of borrowings 66419
8MIGA

Repayment of borrowings — 45
Total Major head "6001" 627445064 627445064
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6002 External Debt (Major Head)

0.213 Loans from International Development Association
00.00.56 Repayment of Borrowings 228490
0.203 Loans from the Government of Belgium
(Minor Head)
00.00.56 Repayment of Borrowings 34151
0.208 Loans from the Government of France 30087
(Minor Head)
00.00.56 Repayment of Borrowings 163077
0.223 Loans from the Government of Switzerland

and Swiss Banks
(Minor Head)

00.00.56 Repayment of Borrowings 1175
Total Major Head "6002" 228490 228490
Grand Total 627673554 627673554

2. The re-appropriations are necessitated by the requirements as finally assessed
now. The reasons for variations between the sanctioned provisions and the final
appropriation will be intimated separately.

3. Secretary (Expenditure)'s approval has been obtained wherever required.

4. Sanction of the President is conveyed testireender of the follwoing amounts
under the afore-mentioned appropriation.

(In thosuands of rupees)
6001 Internal Debt of the Central Government

0.103 Treasury Bills and Connected Securities

issued to R.B.I. (Minor Head)
1 91 Days Treasury Bills
01.00.56 Repayment of borrowings 4936
0.114 Ways & Means Advances
00.00.56 Repayment of borrowings 61900000
0.105 Securities issued to International

Financial Institutions (Minor Head)
5 International Fund for

Agricultural Development
05.00.56 Repayment of borrowings 223373
0.106 Compensation and Other Bonds (Minor Head)
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14.00.56
19
19.00.56
23
23.00.56

6002
0.209

00.00.56
0.227

00.00.56
0.226

00.00.56
0.228

00.00.56
0.216

00.00.56
0.213

00.00.56
0.221
00.00.56
0.214
00.00.56
0.207
00.00.56
0.250
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\oluntary Disclosure of Income
and Wealth 5-3/4% Bonds 1985

Repayment of Borrowings
10% Relief Bonds, 1995
Repayment of Borrowings
9% Relief Bonds, 1999
Repayment of Borrowings
Total—Major Head "6001"
External Debt (Major Head)

Loans from the Govt. of Germany
(Minor Head)

Repayment of Borrowings
Loans from the Government of U.S.A.

under PL-480 Convertible Local
Currency Credits (Minor Head)

Repayment of Borrowings

Loans from the agency for
International Development, U.S.A.
(Minor Head)

Repayment of Borrowings

Other Misc. loans from the Government
of USA (Minor Head)

Repayment of Borrowings

Loans from the International Bank
for Reconstruction and Development
(Minor Head)

Repayment of Borrwings

Loans from the International Development
Association (Minor Head)

Repayment of Borrowings

Loans from OPEC Special Fund (Minor Head)
Repayment of Borrowings

Loans from IFAD (Minor Head)

Repayment of Borrowings

Loans from EEC (SAC) (Minor Head)
Repayment of Borrowings

Loans from ADB (Minor Head)

5000

14420700

2729600
79283609

10352

12117

72155

1377

173374

143469

19548

4319

499
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00.00.56 Repayment of Borrowings 153137
Total—Major Head "6002" 590347
Grand Total 79873956

Sd/-

(M. Subramanian)
Deputy Director (Budget)
Tel: 23093569
To

The Chief Controller of Accounts (Finance)
M/o Finance, North Block Room No. 240 B, New Delhi.

Copy forwarded to:
1. Aid Accounts & Audit Division (Shri S.K. Singhal, SAO).
2. ShriJ.S. Bhatia, Under Secretary (FB 1)- in /o IMF
3. ShriArun Kumar, DD (FB II), IFAD
4. Ms. Anirudh Tewari, Director (FB II) IBRD, IDA
5. ADB Cell (ShriK.S. Palachandran, US) ADB
6. FT Division (ShriL.K. Prasad, DS FT)- AFDB
7. NSl Section, Shri P.C. Singh, Under Secretary (Budget) NSSF
8. Director of Audit, Central Revenues, DACR Building, New Delhi-110002.
9. Controller General of Accounts, Lok Nayak Bhawan, Khan Market,

New Delhi-3.
10. IFA(DEA)

Sd/-
(M. Subramanian)
Deputy Director (Budget).

Observation/Recommendation

From the scrutiny of Appropriation Accounts (Civil)for the years 2001-2002 to 2004-
2005, the Committee observe that for the past four years, the Ministry of Finance
repeatedly incurred excess expenditure under various Grants/Appropriations oper-
ated by them such as No. 25-payments to Financial Institutions and No. 26- Interest
Payments during the year 2001-2002, No. 29- Interest Payments and No. 30- Transfer to
State and Union Territory Governments during 2002-2003, No. 37-Repayments of Debt
and 39-Pensions during the year 2003-2004 and No. 38-Repayment of Debt During
2004-05. Further, excess expenditure under Appropriation No. 38-Repayment of Debt
was more than Rs. 30,000 during the years 2003-2004 and 2004-2005. The Committee are
constrained to record their displeasure over the persistent tendency on the part of the
Ministry of Finance to exceed their budgetary ceilings year after year. Such a casual
approach by the Ministry of Finance, which is supposed to be a model for other
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Ministries/Department to emulate in the matter of framing not only the original budget
estimates but also revised budget estimates could have been avoided.

In this regard, the Ministry of Finance have stated to have drawn the attention of
RBI through a letter dated 26th July, 2005, about the adverse comments made by
C&AG in respect of persistent excess expenditure under Appropriaiton No. 29-Interest
payment and Appropriation No. 32-Repayment of debt. Also, the need for providing
accurate inputs for the Ministry by RBI has been emphasized to ensure that the
expenditure is contained within the sanctioned estimates. The Committee are inclined
to conclude that the RBI has not been able to adhere to the stipulated schedule/
calendar with regard to management of internal debt during the year in guiestion
2004-05 as in the previous years. At the same time, the role of Minisry of Finance itself,
in advising RBI about its own requirements and decisions to retire public debt, may
have vitiated the calendar of RBI. Therefore, the Ministry of Finance ought to go
beyond issuing routine communications and should instead seek a factual Report
from RBI for the precise reasons in respect of inaccurate inputs/estimations furnished
by them to the Ministry for repayments/redemptions of internal debt and interest
payments and the corrective measures being taken/to be taken by the RBI. The Minis-
try of Finance may impress upon RBI to have concurrent internal checks over dis-
charge of internal debt/interest payments and proper reconciliation of accounts with
CCA (Finance) to minimize/avoid under/over provisioning of funds.

[SI.No. 4, Paragraph 55 of Appendix V of Thirty-First Report of PAC (Fourteenth
Lok Sabha)]

Action Taken by the Ministry of Finance
(Department of Economic Affairs)

Against the final appropriation of Rs. 522485.23 crore the actual expenditure was
Rs. 556268.78 crore resulting in an excess expenditure of Rs. 33783.55 crore. This
excess expenditure was the net result of total excess of Rs. 105807.41 crore and total
savings of Rs. 72023.86 crore under various sub-heads of the Appropriation. The
excess expenditure was mainly under 14 days Intermediate Treasury Bills. Under 14
Days Intermediate Treasury Bills, the revised estimates and final requirement were
taken as Rs. 266000.00 crore against BE2004-2005 of Rs. 125000.00 crore. As such, out
of balance amount of Rs. 141000.00 crare Rs. 266000.00 crore (-) Rs. 125000.00
crore], Rs. 57737.86 crore was re-appropriated from the minor head and Rs. 83262.14
crore was taken as supplementry. However, the actual expenditure under 14 days
Intermediate Treasury Bills was Rs. 308895.96 crore against final requirement of
Rs. 266000.00 crore, as a result of which an excess expenditure of Rs. 42895.96 crore
occurred under 14 Days Treasury Bills alone. The excess expenditure under 14 Days
Treasury Bills was due to greater investment by State Governments due to higher
availability of short-term surplus fund. The excess did not involve any cash outgo as
it is netted against repayment of borrowings.

2. The estimation in respect of Repayment of Debt expenditure and large components
of Interest payment is prepared on the basis of inputes furnished by RBI, the debt
manager to the Central Government. Government has been impressing upon RBI at
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different times and various levels to take such necessary steps as may be required to
improve the quality of these estimates. However, the progress in this regard has not
been satisfactory, RBI has been advised to set up a Working Group to undertake study
of the instances and reasons for inaccuracies in estimation of expenditure pertaining
to Repayment of Debt and Interest payment overlast 5 years and make recommendations
to improve the quality of the estimates and its better monitoring during the financial
year. The working Group will comprise of officials from RBI, Budget Division and CCA
(Finance). RBI has been requested to forward the report/recommendations of the
working Group along with the action taken by the RBI on such report/recommendations,
within three month's time.

3. It may, however, be mentioned that as far as Repayment of Debt is concerned,
there may be merit in treating the expenditure pertaining to repayment of short term
debt instruments and cash management instruments like Ways and Means Advances
and 14 Days Intermediate Treasury Bill on a different footing. These expenditures are
not expenditure as understood in common parlance but accounting arrangements
linked derectly to cash balances of Central and State Governments. It is expected that
the Working Group would take into account this distinction while making its
recommendations.

4. This has been vetted byAuddeits U.O. No. RR-11/1-45/2006-07/2892 dated 6.3.2007.

Sd/-
(L. M. Vas)
Joint Secretary (Budget).

[Ministry of Finance, Department of Economic Affairs O. M. No. 9(10)-W&M/2006
dated19-3-2007]

Observation/Recommendation

The Ministry of Defence incurred an overall excess expenditure to the tune of
Rs. 41.99 crore under two Grants namely No. 26- Defence Ordance Factories and
27-Defence Services-Research Developments. Against the sanctioned provision of
Rs. 1018.99 crore under Grant No.26-Defence Ordnance Factories the Ministry of
Defence incurred expenditure of Rs. 1058.99 crores resulting in an excess of Rs. 40.00
crore. The excess of Rs. 40.00 crore was the net effect of total excess of Rs. 67.07 crore
and total saving of Rs. 27.07 crore under various sub-heads of the Grant. The Ministry
in their explanatory note have stated that the excess has occurred mainly under the
Minor Head-105 ( Rs. 2.28 crore) due to higher booking on movement of stores by sea
for T-90 tanks than anticipated, under minor-head-106 (Rs. 1.67 crore) the excess was
due to more withdrwal from Renewal and Replacement Fund and under minor-head
901-904 "Deduct Recoveries" (Rs. 62.97 crore), it was due to shortfall in issues of
various items by Ordance Factories. In the opinion of the Committee, these reasons for
excess expenditure clearly indicate lack of proper and timely review of anticipated
expenditure and failure to provide for requirement of funds contributing to the excess
under this Grant. It is further observed that excess expenditure of Rs. 37.50 crore was
incurred during the year 2003-04 as well under this grant in the same Minor-heads with the
same contributory reasons. The Ministry as usual have explained that the $éeaides
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Quarters were requested to ensure the progress of expenditure to the tune of 67% of
the budget allocation by December as directed by the Finance Minister in the meeting
with Financial Advisers and further, the Inter Department Monitoring Groups were
also requested by the Ministry to hold regular meetings on a fortnightly basis during
December, 2005 and January 2006 and on weekly basis in February and March 2006 so
as to prevent occurrence of savings/excess under various heads. Considering the
reply of the Ministry of Defence as rather routine and due to the persistence of the
problem, the Committee desire to be apprised of the follow-up action initiated after
these meetings and the concrete measures taken by the Ministry of tighten their
financial control over budgeted expenditure. The Committee need hardly emphasise
that it is the Ministry's primary responsibility to oversee and monitor the flow of
expenditure involving all the offices/units under them, particularly in the "excess-
prone" heads so that it does not exceed the budgeted figure substantially.

[SI. No.5, Paragraph 56 of Appendix V of Thirty-first Report of PAC (Fourteenth
Lok Sabha)]

Action Taken by the Ministry of Defence

Out of the total excess of Rs. 41.99 crores under the two grants pertaining to
Defence Services, the excess was mainly under Grant No. 26 Defence Ordnance Factories
amounting to Rs. 40 crores. The detailed reasons of this excess have already been
explained in the Appropriation Accounts of the year 2004-05.

However, the matter was examined further and it has been reported by the Ordance
Factory Board that the excess expenditure was on account of reduction in deduct
Issues to Defence Services owing to shortfall in supply (Rs. 40 crores) of 155 mm
extended range base bleed ammunition to Indian Army due to deficiency found in
quality of base bleed motor unit, a component imported from a firm from South Africa.
Part recovery of payment for defective supplies have Iready been made by encashing
bank guarantees and for the balance portion matter is processed further.

However, instructions have again been issued to all concerned to monitor the
progress of expenditure at all levels so as to contain it within the sanctioned budgetary
allocations and to avoid any excess. In this regard a copy of MOD (Fin.) I.D. No. 17(1)/
B-1999 dated 13.12.2005.

Sd/-
(Amit Cowshsish)
Addl. FA(A) & JS

Observation/Recommendation

The Committee note that "Grant No. 14-Working Expenses-Appropriation to
Funds" relating to Railways accounted for an excess of Rs. 479.10 crore. Scrutiny of
the explanatory notes reveales that the actual expenditure exceeded the total sanctioned
provisions mainly under the four headsiz; "Appropriation to Depreciation Reserve
Fund?" (Rs. 38.00 crore), "Appropriation to Pension Fund" (Rs. 130.00 crore),
"Appropriation to Development Fund" (Rs. 304.97 crore) "Appropriation to Railway
Safety Fund" (Rs. 132.46 crore). This excess was partly offset by the savings under
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two headsviz, "Appropriation to Special Railway Safety Fund" (Rs. 78.83 crore) and
"Appropriation to MUTP Loan Repayment Reserve Fund" (Rs. 47.50 crore). What is
still worse is the fact that this Grant has been persistently recording excess
expenditure of more than Rs. 100 crore from the year 2002-03 onwards. Clearly, the
Ministry of Railways have not drawn any lessons from their past experience and oft-
repeated assurance made by the Railway Administration to the oft-repeated criticism
by the Committee. This is rather regrettable and indicative of the fact that corrective
steps were not taken to check recurrence of such types of excess expenditure. Had
the Railway administration exercised greater budgetary discipline and kept a closer
watch over the expenditure under these vulnerable heads, the Committee are confident
that excess could have been avoided to a large extent. The Committee would expect that
atleast now greater care will be exercised through sharper focus and closer watch over
the flow of expenditure under these heads with better anticipation of requirements by
making timely additional provisions at least at the revised estimates stage.

[SI. No. 7, Paragraph 58 of Appendix V of Thirty-first Report of PAC)
(Fourteenth Lok Sabha)]

Action Taken by the Ministry of Railways (Railway Board)

Demand No. 14 reflects the apropriation of internally generated revenues to various
Railway Funds. It has been the constant endeavour of the Indian Railways to
progressively increase its internal resource generaton capacity both by augmenting
the earnings and controlling the expenditure.

In 2004-05, Indian Railways could generate unprecedented internal resources. In
view of better performance seen in the first nine months of 2004-05, the internal
generation of resources was enhanced. This internal generation was subsequently
appropriated to various Railway Funds based on perceived requirements. Thus, the
excess appropriation appearing under Demand No. 14 is, in fact a reflection of better
performance of the Indian Railways. As the excess in this demand mainly depicts
higher generation of internal resources than anticipated enabling higher appropriation
to Railway Funds, the excess incurred hereunder can be deemed only is technical in
nature as no real expenditure is involved in this case.

This has been seen and vetted by Auidi¢ their U.O. No. RA-III/2-1/2006 dated
28-02-2007.

Sd/-
(Sowmya Raghavan)
Adviser (Finance)
(Railway Board).
[Ministry of Railways, O.M. No. 2006-BC-PAC/XIV/31, dated -3-2007]

Observation/Recommendation

The Ministry of Railways also incurred an excess expenditure of Rs. 1458.97
crore under Grant No.-16-Assets-Acquisition, Construction and Replacement-Capital
(Voted). As in the past, the Ministry have pleaded that the excess was mainly due to
better progress of work under the plan heads that is "New lines" (Rs. 2.11 crore),"
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"Restorationof dismantled lines" (Rs. 11.21 crore), "Gauge Conversion” (Rs. 270.38
crore) "Passenger Amenities" (Rs. 0.07 crore) and "Stores Suspense” (Rs. 1766.89
crore). However, the Committee find that the Ministry of Railways had procured
supplementary grants of Rs. 1738.60 crore under this 'Grant' and most of the items
were of such nature that timely action to obtain additional funds could have been
taken at the revised estimate stage or at supplementary grant stage and excess
expenditure clearly avoided. The Committee consider this as another instance of
unrealistic assessment of the additional funds on the part of the Ministry of Railways.
The huge gap between the estimates and the actuals only reveals the utter failure of
the Ministry of Railways to anticipate and plan out expenditure on a systematic basis.
The Committee, therefore, desire that the ministry in future will be careful and
cautious both in estimation and in spending so that such variations are avoided as far
as practicable. The Ministry of Railways should seize this opportunity to put in place
an effective system to monitor the progress of Railways works under various
categories.

[SI. No. 8, Paragraph 59 of Appendix V of Thirty-first Report of PAC
(Fourteenth Lok Sabha)]

Action Taken by the Ministry of Railways (Railway Board)

The concern expressed by the Committee on the excess expenditure incurred under
Demand No. 16 has been noted. The Ministry would like to submit to the Committee
that earnest efforts are made by the Ministry to contain the expenditure of the Railways
within the sanctioned grants.

The excess under Capital (Gross-Voted) was mainly due to higher level of build up
in stores transactions necessitated by higher level of activities of the Indian Railways.
There was a corresponding increase in the credit transactions under this head as well
due to which the net excess was of Rs. 142.45 crvantyBudget Grant (Rs. 28.40
crorew.r.t. Revised Grant). These transactions represent need for higher level of
inventories to keep pace with the activity level.

Further analysis shows that this situation has arisen mainly under new zones,
which were carved out in 2003-04 and their inventory accounts took time to settle. The
concern of the PAC has, however, been conveyed to the Railways who have been
askedvideletter No. 2006-B-110 (PAC) dated 9.11.2006 (copy enclosed) to analyze the
reasons and take corective action so that such cases of excess do not recur. As regards
excess in other Plan-heads, Railways have again been apprised of the concern of the
Committeevideletter No. 2006-B-342 dated 9.11.2006 (copy enclosed).

This has been seen and vetted by Auidié their U.O.No. RA-III/2-1/2006 dated
28-02-2007.

Sd/-
(Sowmya Raghavan)
Adviser (Finance)
(Railway Board).

[Ministry of Railways, O.M.No. 2006-BC-PAC/XIV/31, dated 03-2007]



Sabita Gopal,
Additional Member (Budget)

D.0O.No. 2006-B-110 (PAC) New Delhi, 9-11-2006.
Dear Shfi.....ccoceveeeeicieeeieeen ,

Sub: Excess over Voted Grants/Charged Appropriations

Zonal Railways have been constantly instructed to keep their expenditure within
the allotment sanctioned by the Parliament. While excess involving smaller amounts
may be explained, to some extent, instances like an exceess of Rs. 1766.89 crores in
Stores Suspense (Voted) alone during 2004-05 puts the very concept of finacial
Propriety at Stake. Out of this, ......... (*) accounts for as encess of.......... (**). This
violation has been viewed very seriously by the PAC in its 31st Report (Fourteenth
Lok Sabha) on Excess over Voted Grants/Charged Appropriations (2004-05), as an
instance of unrealistic assessment for funds and faulty budgeting.

In view of the above North Eastern Railway may analyze the reasons for the excess
in details and take corrective action to avoid recurrence.

With regards,
Yours Sincerely,

Sd/-
(Sabita Gopal)
General Managers (NER, ECR, NCR, NWR & WCR)

*NER **Rs. 54 cr.
ECR Rs.53cr.
NCR Rs. 509 cr.
NWR Rs. 479 cr.
WCR Rs. 493 cr.
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Government of India (Bharat Sarkar)
Ministry of Railways (Rail Mantralaya)
(Railway Board)

No. 2006-B-342 New Delhi, dated 9.11.2006

The General Managers,
All Indian Railways.

Sub: Excess over Voted Grants/Charged Appropriation—2004-05

In 2004-05, Railways incurred an excess expenditure of Rs. 2152 cr. in the following
Demands:

(Rs. in thousands)

Demand No. Grant Appropriation Total

3 600,07 . 600,07
4 2263,70 6,03 2269,73
5 1373,45 42 1373,87
6 5393,23 15 5393,38
9 481451 . 481451
10 6020,85 50,00 6070,85
1 727,15 . 727,15
13 . 7,75 7,76
14 47909,54 . 47909,54
16 145897,03 134,78 146031,81
Total 214999,53 199,13 215198,67

The above "Excess" has been viewed seriously by the Public Accounts Committee
(PAC) (14th Lok Sabhayjdetheir 31st Report. The Committee has expressed serious
concern about the excess having occurred despite obtaining the supplementary grants
in most of the cases.

The Committee while criticizing the Railways for having failed not only in keeping
the required vigil over the trend of excess expenditure but also in assessing the actual
requirement of funds even at the time of seeking supplementary provisions and has
strongly urged the Railways to exercise greater care in assessing realistically the
requirement of funds and to make efforts to keep a close and constant watch over the
trend of expenditure with a view to containing the same within the budgetary allocations.

Itis reiterated that no expenditure should be incurred over and above the authorized
allotment without the approval of the competent authority as per the rules of re-
appropriation; and in no case, should the expenditure exceed the authorized grant. As
soon as it is felt that a Grant is going to be exceeded, strict control on the expenditure

34
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should be exercised until additional authorization comes through, either by re-
appropriation at the Board's level or through a Supplementary Grant obtained from
Parliament. Timely submission of Budget/Supplementary estimates in this regard should
also be ensured. It is seen that the due dates for submission of the final modification
estimates, on the basis of which the Supplementary Grants are framed, are not being
adhered to by the Railways as a result the comprehensive requirement of the Railways
are not getting accounted for resulting in excess expenditure even after obtaining the
supplementary grants. In any case, the expenditure should not exceed the grants
authorised through the Final Grants.

Kindly acknowledge receipt.

Sd/-
(Anjali Goyal)
Executive Director, Finance (Budget)
Railway Board.

Observation/Recommendation

The Committee are perturbed to find that the misclassification of expenditure has
become a recurring feature in the case of Indian Railways Appropriation Accounts and
alarge number of cases of misclassification of expenditure had again occurred during
the year 2004-05. During the year under review, there were nine cases of
misclassification of expenditure reported under the 15 cases of excess registering
Grants/Appropriations. While taking a serious view of the recurring nature of
misclassification of expenditure, the Committee in their 21st Report (14th Lok Sabha)
had desired that "suitable remedial measures should be taken to ensure that recon-
ciliation of expenditure figures is conducted meticulously and annual certificate of
reconciliation is furnished by the Financial Advisers after careful scrutiny”. Pursu-
ant to the above recommendation, the Ministry of Railways in their Action Taken Note
had stated that "the instructions for adhering to accounting procedures, correct
interpretation of allocation rules have been again reiterated to all accounting units.
Action against staff responsible for misclassification is being regularly taken". The
Ministry had hoped that with the above measures and with increasing computerization
of accounting systems, the incidence of misclassification will come down. However, the
recurring incidence of misclassification of expenditure in Railways only seems to
suggest that the measures taken by the Ministry so far in this regard have proved to be
inadequate. The Committee, while expressing their dissatisfaction and concern over
such misclassifications and eroneous reconciliation of expenditure figures, desire
that procedures should be streamlined and timely action taken to reconcile the
expenditure figures.

The Committee note with concern that the phenomenon of excess expenditure by
Government over voted grants and charged appropriations is persisting without any
sign of abatement. As the amount of such expenditure is very huge, this cannot
be considered as a mere technical or procedural irregularity on the part of the
Government. It is aserious issue warranting immediate attention and prompt action
by the Government. Even though, the Government has taken some remedial
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measures to improve the situation, the Committee cannot but conclude that system-
atic flaws as well as human laxity have continued to contribute to this malaise. The
Government should therefore look into the matter afresh and initiate credible action
that will yield visible results in the forthcoming years for better planning and per-
formance on the expenditure side.

[SI. No. 9, Paragraph 60 of Appendix V of Thirty-First Report of PAC
(Fourteenth Lok Sabha)]

Action Taken by the Ministry of Railways (Railway Board)

Recommendations of the Public Accounts Committee regarding misclassification
of expenditure have been noted.

(i

() It is submitted that although the cases of misclassification reported in the

cases of excess registering Grants/Appropriations have increased in 2004-05
as compared to 2003-04, the overall number of cases of misclassification
detected in 2004-05 have reduced.

In addition to reiterating the measures/suggestions to prevent
misclassifications/mistakes to the Zonal Railways, joint efforts have also
been made by Accounts and Audit for detection and rectification of
misclassification before closing the accounts. Guidelines to Zonal Railways
have been issued and punitive action has been initiated against the staff
concerned.

With the above measures and with ongoing computerization of accounts, it
is hoped that a significant improvement in curbing the incidence of
misclassifications/mistakes will come about.

The observation contained in the second para of the above recommendation
is on the excess expenditure being incurred on Government as a whole. The
observation of the Committee is, nonetheless, noted in this Ministry also.
The specific comments on excess incurred by Railways have been given on
the other recommendation dealing particularly with the excess incurred under
the Grant/Appropriations operated by the Railways.

This has been seen and vetted by Auidi¢ their U.O.No. RA-111/2-1/2006 dated
28.02.2007.

Sd/-
(Sowmya Raghavan)
Adviser (Finance)
(Railway Board).

[Ministry of Railways O.M. No. 2006-BC-PAC/XIV/31 dated 03-2007]

Observation/Recommendation

Subject to the observations made in the preceding paragraphs, the Committee
recommend that the expenditure referred to in Paragraph-13 of this Report be
regularized in the manner prescribed in Article 115 (1) (b) of the Constitution of India.

[SI. No. 10, Paragraph 61 of Appendix V of Thirty-First Report of PAC
(Fourteenth Lok Sabha)]
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A. Action Taken by the Ministry of Finance
(Department of Economic Affairs)

As recommended by the Public Accounts Committee, the Demands for Excess
Grants for Expenditure of the Central Government (excluding Railways) relating to
2004-05 were submitted to Parliament in the Winter Session, 2006. The Parliament has
passed the Excess Demands for Grants. Necessary Appropriation Bill for regularising
the money drawn in excess of the amounts authorised by the Parliament for the year
2004-05, has also been passed and the corresponding Act published in the Gazette of
India (Extraordinary) Part Il, Section 1 dated 26.12.2006 as Act No. 55 of 2006, after
obtaining assent of the President. In view of this, the excess amount drawn in 2004-05
stands regularised. Action taken in this regard is, therefore, completed.

This Note has been vetted by Auditle their U.O. No. RR/11/1-40/06-07/2712
dated 17th January, 2007.

Sd/-
(L.M. Vas)
Joint Secretary (Budget).

[Ministry of Finance, Department of Economic Affairs
(Budget Division), New Delhi-110001
O.M.No. F.4 (22)-B (SD)/2006 dated 18th January, 2007]

B. Action Taken by the Ministry of Defence

Detailed Notes to regularise the excess expenditure under Grant No. 26—Defence
Services—Defence Ordnance Factories and Grant No. 27—Defence Service—
Research & Development have already been furnished to the Monitoring Cell of the
Ministry of Financevidethis Ministry's O.M. No. 17(1)/B-1/2005, dated 5th June,
2006, copies enclosed.

The above mentioned excesses have also been regularised by the Parliament, as
intimated by the Ministry of Financeide their O.M. 4(22)-B(SD)/2006, dated
26th December, 2006 (copy enclosed).

Sd/-
(Amit Cowshish)
Addl. FA (A) & JS



MOST IMMEDIATE

Ministry of Defence (Finance)
Budget-|
Subject: Monitoring and control of Defence Expenditure—2005-2006.

As per the instructions issugitieMoD ID No. 8737-S/Def. Secy./9 dated 27/12/91,
(copy enclosed), Inter Departmental Monitoring Groups were constituted in the year
1991-92 to closely monitor the progress of expenditure and pending liabilities to
ensure optimal use of resources. The Departmental Monitoring Groups would now
consist of FA (Acq)/the concerned Addl. FA as convenor concerned Joint Secretary,
FMs concerned, Flag rank officer from Service HQrs. and representatives of CGDA/
CDA.

2. The Standing Committee on Defence while examining the Deamnds for Grants
for the year 2002-2003 and 2003-04 had taken a serious view of the unspent funds and
had recommended that the amounts allotted should be fully utilised for the purchase
of new weapon systems, modernisation and upgradation of the existing systems so
as to ensure that no surrender of funds is made. Further, the C&AG has also commented
adversely in the past on the overall unspent provisias#a-vis the budgetary
outlays. In this regard, necessary instructions were isgdedOD ID No. 10(1)/
B-1/2002 dated 8/10/2002 to all concerned to monitor the progress of expenditure
constantly in a more vigilant manner. Services HQrs./Departments had also been
requested to issue instructions in this regard to all the Budget Controlling Authorities
under their administrative control to eliminate instances of large scale savings/excess.

3. During a recent meeting with Financial Advisors of various Ministries of Govt.

of India, Finance Minister reviewed the implementation of his directions issued last
year regarding expenditure of minimum 67% of BE allocation by December and
emphasized that no Ministry/Department would be permitted to spend more than
1/3rd of their Budgetary allocation after December. Finance Minister has directed that
in 2005-06, no explanations will be accepted for exceeding 33% in the last quarter. All
concerned msut plan right from now to ensure proper pace of expenditure. He has
also directed that in case any Ministry/Deptt. is not able to spend 67% by December
end, it will not be allowed to spend more that 33% int he last quarter. In this regard, a
letter No: 11(23)/B-1/2004, dated 24.5.2005 may please be referred to.

4. The trend of expenditure during the current financial year indicates that unless
effective monitoring and control is exercised, savings may result under various revenue
and capital heads. With a view to ensuring a constant and uniform pace of expenditure
vis-a-visthe sanctioned provisions it is essential that the progress of expenditure is
monitored at all levels and contained within the sanctioned allocations in order to
avoid any large scale savings or excesses.
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5. The Monitoring Groups headed by FA (Acq) (in respect of acquisition heads)
and Addl. FAs (in respect of rest of the heads) are, therefore, requested to hold
regular meetings on a fortnightly basis during December, 2005 and January, 2006 and
on weekly basis in February and March 2006 so as to prevent excesses/savings under
various Heads and bunching of expenditure towards the year end, duly taking into
account all factors like actual drawal from LCs, status of contracted and uncontracted
schemes, supply position in respect of contracts, progress of civil works, etc. It is
pertinent to mention that CGDA now provides weekly compilation of expenditure
from August, 2005 to this Ministry to enable us to monitor the progress of expenditure
effectively.

6. The minutes of the meetings, explaininger alia the position regarding
budgetary targets/deviations, if any, and corrective measures adopted, may please be
put up to FA(DS) regularly and copy endorsed to Director (Fin/Budget).

Sd/-
(Amit Cowshish)
Addl. FA(A)
FA(AcQq) for Acquisition cases of three Services & HQ IDS
Addl. Fa(M) for Air ForceArmy (Q, AG&GS)
Addl. FA(H) for DGOF
Addl. FA(AM) for DGQA, Army (Land & Works)
Addl. FA(J) R&D {including ATVP, Dte of Std., DTD&P(Air)}
Addl. FA(A) for Ordnance/Navy (Other than Acquisition Heads)
IFA, CIDS & SFC
MoD Fin. ID No. 17(1)/B-1/1999 dated 13.12.2005
Copy to DG(Acq), As(l), AS(DP),
JS&AM(MS), JS&AM(LS), JS&AM(AIr),
JS(O/N), JS(G/AIr), JS(C&W),
JS(PIC), CCR&D(R), All FMs
IFA(Navy), IFA(AF). IFAS (Army),
Director(Fin./Acq) Director(Fin/Navy)
Director(Fin./AF/Acq) Dir(Fin/O)
Dir(Fin/AF/Org)

DFA(Navy)



MOST IMMEDIATE

No. 17(1)/B-1/2005
Government of India
Ministry of Defence
(Finance/Budget)
New Delhi, 5th June, 2006

OFFICE MEMORANDUM

Subject: Explanatory Notes for the Public Accounts Committee in respect of
Savings of Rs. 100 crores and above/Excess under various Grants as
disclosed in Union Government Appropriation Accounts for Defence
services 2004-05.

The undersigned is directed to forward herewith 40 copies of English version of
the Explanatory Notes in respectdvingsoccurred undelRevenue Section (Vojed
in theGrant No. 23-Defence Services-Army, Grant No. 24-Defence Services-Navy,
Grant No. 25-Defence Services-Air Forgeand undelCapital Section (Votedin
Grant No. 28-Capital Outlay on Defence Servicestatssoccurred unddrRevenue
Section (Votedn the Grant No. 26-Defence Services-Ordnance Factories and Grant
No. 27-Research and Development during the financial year 2004-05 duly vetted by
DGADS.

2. Hindi version will follow.
Sd/-
(Mukesh Singhal)
Assistant Financial Adviser (Budget-I).
Ms. Mercy Epao
Under Secretary
Ministry of Finance, Deptt. of Expenditure,
(Monitoring Cell), Room No. 29, Second Floor,
Lok Nayak Bhawan, Market, New Delhi.
Copy with enclosures to:—

1. DGADS -2Copies
2. C&AG -2 Copies
3. CDGA -2Copies
4. Budget-lI -2 Copies
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Government of India
Ministry of Defence
(Finance/Budget)
Excess Note

Note for Public Accounts Committee for regularisation of excess expenditure in
respect of excess occurred under revenue section (Voted) of Grant No. 26—Defence
Services-Defence ordnance factories, as disclosed in the Union Government
Appropriation Accounts (Defence Services) for 2004-2005.

Grant No. 26—Defence Services-Defence Ordnance Factories
(Rupees in lakhs)

Revenue Section (voted)

Original Grant : Rs. 94354
Supplementary Grant : Rs.7545
Total Grant : Rs. 101899
Actual expenditure : Rs. 105899
Excess : Rs. 4000
(Rs. 40,00,08,594)
Surrender during the year : Nil

2. Under Revenue Section (Voted) of Grant No. 26-Defence Services-Defence
Ordnance Factories for 2004-2005 the total provision was Rs.1018,99,00 thousands.
Against this, the expenditure of Rs. 1058,99,09 thousands was incurred resulting in
excess of Rs. 40,00,09 thousands (Rs. 40,00,08,594).

3. The excess of Rs.40,00,09 thousands was the net effect of total excesses of
Rs. 67, 07, 35 thousands and total savings of Rs.27,07,26 thousands under various
sub-heads of the Grant. The sub-heads under which excess of Rs. five lakhs and
above occurred and reasons therefor are explained as below:—

Major Head 2079
(i) Minor Head—105
(Rupees in lakhs)

Original Grant : Rs. 6200
Supplementary Grant : Nil
Re-appropriation : (-)Rs. 800

Total Grant : Rs. 5400

Actual expenditure : Rs. 5628

Excess : Rs. 228

The excess of Rs. 228 lakh in the Final Grant was mainly due to higher booking on
Movement of Stores by Sea for T-90 tanks than anticipated.
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(ii) Minor Head—106

Original Grant : Rs. 30000
Supplementary Grant : Nil
Re-appropriation : (-) Rs. 5000
Total Grant : Rs. 25000
Actual expenditure : Rs. 25167
Excess : Rs. 167

The excess of Rs. 167 lakh in the Final Grant was mainly due to more withdrawal
from Renewal and Replacement Fund.

(iii) Minor Head—901-904

"(Deduct-Recoveries)"

Original Grant : (-) Rs. 592106
Supplementary Grant : Rs. 7545
Re-appropriation : (+) Rs. 45229
Total Grant : (-) Rs. 539332
Actual expenditure : (-) Rs. 533035
Excess : Rs. 6297

The excess of Rs. 6297 lakh in the Final Grant was mainly due to shortfall in issues
of various items by Ordnance Factories.

4. In order to avoid recurrence of any excess/saving in furture, Inter Departmental
Monitoring Groups have been requesteteID No. 17(1)/B-1/1999 dated 13.12.2005
(copy enclosed) to hold regular meetings in the last quarter of the financial year so as
to prevent occurrence of savings/excess under various heads, duly taking in to account
all factors like status of contracted and uncontracted schemes, supply position in
respect of contracts, progress of civil works and actual drawal from LCs etc.

5. The services HQrs have also been requegied/oD ID No. 11(23)/B.1/2004
dated 24.05.2005 (copy enlcosed) to ensure the progress of expenditure to the tune of
67% of the BE allocation by December 2004 as directed by Finance Minister in the
meeting with Financial Advisers, so that the rush of expenditure at the fag of the year
may be avoided.

6. In the circumstances explained above, the excess of Rs.40,00,08,594/- may kindly
be recommended for regularization by the Parliament under Article 115(1) (b) of the
Constitution.

Sd/-
(Amit Cowshish)
Addl. FA&JS
File No. 17(1)/B-1/2005



Government of India
Ministry of Defence

(Finance/Budget)

Excess Note

Note for Public Accounts Committee for regularisation of excess expenditure in
respect of excess occurred under Revenue Section (Voted) of Grant No. 27-Defence
Services-Research and Development, as disclosed in the Union Government
appropriation Accounts (Defence Services) for 2004-2005.

Grant No. 27—Defence Services—Research and Development

(Rupees in lakhs)
Revenue Section (Voted)

Original Grant Rs. 235294
Supplementary Grant Rs. 6691
Total Grant Rs. 241985
Actual expenditure : Rs. 242184
Excess : Rs. 199
(Rs. 1,99,23,373)
Surrender during the year : Nil

2. Under Revenue Section (Voted) of Grant No.27-Defence Services-Research and
Development for 2004-2005 the total provision was Rs.2352,94,00 thousands. Against
this, the expenditure of Rs. 2421,84,24 thousands was incurred resulting in excess of
Rs. 1,99,24 thousands (Rs. 1,99,23,373).

3. The excess of Rs. 1,99,24 thousands was the net effect of total excesses of
Rs. 6,92,46 thousands and total savings of Rs. 4,93,22 thousands under various sub-
heads of the Grant. The sub-heads under which excess of Rs. five lakhs and above
occurred and reasons therefor are explained as below:—

Major Head 2080

(i) Minor Head—004m

Original Grant
Supplementary Grant
Re-appropriation
Total Grant

Actual expenditure
Excess

(Rupees in lakhs)
Rs. 54700
Nil
(-)Rs. 6226
Rs. 48474

Rs. 48592
Rs. 118

43



44

The excess of Rs. 118 lakh in the Final Grant was mainly due to payment against an
outstanding commitment.

(i)  Minor Head—101

Original Grant : Rs. 4844
Supplementary Grant : Nil
Re-appropriation : (+)Rs. 202
Total Grant : Rs. 5046
Actual expenditure : Rs. 5264
Excess : Rs. 218

The excess of Rs. 218 lakh in the Final Grant was mainly due to higher booking than
anticipated.

(ii) Minor Head—110

Original Grant : Rs. 93414
Supplementary Grant : 6691
Re-appropriation : (+)Rs. 1879
Total Grant : Rs. 101984
Actual expenditure : Rs. 102146
Excess : Rs. 162

The excess of Rs. 162 lakh in the Final Grant was mainly due to more materia
lisation of certain Commitments.

(iv) Minor Head-111

Original Grant : Rs. 18529
Supplementary Grant : Rs. NIL
Re-appropriation : (+)Rs. 3575
Total Grant : Rs. 22104
Actual expenditure : Rs. 22254
Excess : Rs.150

The excess of Rs. 150 lakhs in the Final Grant was mainly due to more payment
against Electricity Tariff and Wages than anticipated.

3. In order to avoid occurence of any excess/saving in future, Inter Departmental
Monitoting Groups have been requestit|D No. 17(1)B-1/1999 dated 13.12.2005
(copy enclosed) to hold regular meetings in the last quarter of the financial year so as
to prevent occurrence of savings/excesss under various heads, duly taking in to
account all factors like status of contracted and uncontracted schemes, supply
position in respect of contracts, progress of civil works and actual drawl from LCs etc.
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4. The services HQrs. have also been requegied/oD ID No.11(23)/B.1/2004
dated 24.05.2005 (copy enclosed) to ensure the progress of expenditure to the tune of
67% of the BE allocation by December 2004 as direted by Finance Minister in the
meeting with Financial Advisers, so that the rush of expenditure at the fag of the year
may be avoided.

5. In the circumstances explained above , the excess of Rs. 1,99,23,373/- may
kindly be recommended for regularization by the Parliament under Article 115(1)(b) of
the Constitution.

Sd/-
(Amit Cowshish)
Addl. FA & JS
File No. 17(1)/B-1/2005
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F. No. 4(22)-B(SD)/2006
Ministry of Finance
Department of Economic Affairs
(Budget Division)
New Delhi, The December 26, 2006

Subject: Demands for Excess Grants relating to 2004-2005.

The undersigned is directed to state that the Demands for Excess Grants relating
to 2004-2005 have been passed by the Lok Sabha. The connected Appropriation Bill
(No. 5), 2006 has also been passed by Parliament and assented to by the President of
India on December 24, 2006 and the Act has been published in the Gazette of India
(Extra-ordinary) Part Il, Section | dated December 26, 2006 as Act, No. 55 of 2006.

Sd/-
(V. Prakash)
Deputy Director (Budget)

1. Ms. Annie Moraes. JS&FA, Ministry of Communications & Information
Technology, Department of Posts, Dak Bhawan, New Delhi-110 001.

2. Shri V. K. Misra, Secretary (Defence-Finance), Ministry of Defence, (Defence
Ofdnance Factories), South Block, New Delhi-110 001.

3. Shri V. K. Misra, Secretary (Defence-Finance), Ministry of Defence, (Defence
Ordnance Factories) South Block, New Delhi-110 001.
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Shri V. K. Misra, Secretary (Defence-Finance), Ministry of Defence, (Defence
Services-Research and Development), South Block, New Delhi-110 001.

Shri M. Deena Dayalan, Financial Adviser, Ministry of Finance, Department of
Economic Affairs (Repayment of Debt), New Delhi

Shri N. A. Vishwanathan, Financial Adviser, Ministry of Urban Development,
Department of Urban Development, New Delhi-110 001.

The Finance Library (Publication Section) with the request that copies of the
Gazette of India (Extra-ordinary) Part Il, Section | dated 25th August, 2005 as
Act No. 35 of 2005 be obtained from the Manager of Publication and supplied to
Comptroller & Auditor General of India, 10-Bahadur Shah Zafar Marg,
New Delhi-110 002(10 Copies)

The Parliament Library, Lok Sabha Secretariat, New Delhi (5 Copies).

The Lok Sabha Secretariat (PAC Branch), Parliament Annexe, New Delhi-110 001
(5 copies)

Director General of Audit, Central Revenues, AGCR Building, New Delhi-110 001
(10 copies)

Director General of Audit, Posts & Telecommunications, Sham Nath Marg, Civil
Lines, Delhi-110 054 (10 copies)

The Director General of Audit, Central Revenues, AGCR Building, New Delhi-
110002 (5 copies)

The Director General of Audit, Defence Services, New Delhi-110 001 (5 copies)

Comptroller and Auditor General of India, 10-Bahadur Shah Zafar Marg,
New Delhi-110 002 (10 copies)

Finance Library, North Block, New Delhi (5 copies)

Joint Secretary (PF-I), Department of Expenditure Ministry of Finance
North Block, New Delhi.

Joint Secretary (PF-II), Department of Expenditure Ministry of Finance
North Block, New Delhi.

The Controller General of Accounts, Lok Nayak Bhawan, New Delhi (5 copies)

The Ministry of Planning, Planning Commission, Yojna Bhawan, New Delhi
110001.

Mrs. Renuka Vishwanathan, Advisor FR, Planning Commission, Yojna Bhawan,
New Delhi-110 001

Prof. Sen, Member FR, Planning Commission, Yojna Bhawan, New Delhi-110 001
Finance Secretary

Secretary (Expenditure)
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Secretary (Revenue)
Joint Secretary (Budget)

Director (AP)/Director (DD)/Director(FRBM)/Director(OL)/OSD(VSC)/ABO
(2 copies each)

All US/Deputy Directors in Budget Division/DD (Hindi)
All Sections (including PF Sections | & 1) in Budget Division.

C. Action Taken by the Ministry of Communications and Information Technology

(Department of Posts)

Proposals for regularisation of excess expenditure incurred during 2004-2005 under

Demand No. 14 has already been sent to Joint Director (Budget), Department of
Economic Affairs, Ministry of Finance, New DellideD.O. No. 20-5/05-BGT(PA)4072
dated 27.10.2006 for needful action as required in Article 115 (1) (b) of Constitution of
India (copy enclosed as Annexure-A)

Thia has been vetted by DGA(P&IifleU.O. No. Report VI/1 (b)400/App. Accts/

2004-05/DOP/D-606 Dated 15.3.2007.

Sd/-
DDG(PAF)



No. 10-14/2003-BGT/5811-91
Government of India
Ministry of Communications
& Information Technology
Department of Posts
Budget Branch

New Delhi-1

To February 10, 2004
1. All Pr. Chief Postmasters General

2. All Chief Postmasters General

3. All Post Masters General

4. All Circle Internal Financial Advisers

Subject: System of Budget Control.

Your kind attention is drawn towards my predecessor's D.O. letter No. 10-3/97-
BGT (PA)/ dated 13.08.1998 in which it was envisaged that budget work of the Circle
shall be under direct control of the Internal Financial Adviser. It has been observed,
in practice that only the papers relating to preparation of Revised Estimates & Budget
Estimates are routed through IFA. The funds are alloted to the Circles by the PAWing
of the Directorate. In the Circles the funds are allocated by the Heads of Circles
directly through the DPS headquarters. The IFA hence is not in charge of the Budget
allocations made and expenditure incurred. It is, therefore, desired that the budget
work including allotment of funds should be under direct control of Circle Internal
Financial Advisers and they should be made responsible for monitoring of expenditure
thereof against the allotment of funds to enable the Circle to exercise better financial
control. The Internal Financial Advisers should put up a monthly report to the Head
of Circle on the financial performance of the Circle with regard to both revenue and
expenditure.

This issues with the approval of Secretary (Posts).
Sd/-

(Rekha Gupta)
Joint Secretary & Financial Adviser

Copy for information to:—

* Member (P)/Member (O)/Member (D)

*Senior DDG (PO)/Sr. DDG (MM)/CGM (BD)/CGM (PLI)
*All Deputy Directors General, Postal Directorate.
*Secretary (Postal Services Board).

*File No. 10-3/1997-BGT
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Wed 12.09 ID: DIRECTOR, POSTAL,ACCTS. Tel:0612224468 P.02
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7 fawett-110001
Department of Posts
K.S. MENON Ministry of Communications

Joint Secretary and Financial Adviser Dak Bhavan, Sansad Marg,
New Delhi-110001.

D.O. No. 10-3/97-BGT(PA)/3075
Dated: October 13, 1998

Dear Shri Bhaumik,

Kindly refer to your D.O. letter No. BGT/PIg/93-94/5-1 dated 28.8.98 on the
role and functions of Circle Internal Financial Advisor from which it appears that the
system is not working according to the guidelines of the Directorate contained in
Para 3 of then Member (O) D.O. letter dated 8.11.85. An Assistant Accounts Officer
cannot be entrusted independently to excise all checks, Monitoring/Controls as
required/expected to be done by a senior level officer like Director of Postal Accounts
i.e. Internal Financial Advisor. The financial irregularities committed in allocating
funds to Buildings projects shown in the enclosed statement are the result of poor
budgetary control by an Assistant Accounts Officer. Had this been under the direct
control of circle IFA as requiredde Para 3 of Diretorate's D. O. dated 8.11.85 such
financial irregularity could perhaps have been checked.

As regards the activities shown under last portion of Para 2 of your D.O. referred
to above, these come under the advisory functions of IFA. The Budget actiwties (
work) done in Budget Section of your office are still not under the direct control of
cirlce IFA as per Directorate's D.O. dated 8.11.85.

I would request you to kindly reconsider the matter personally and take appropriate
steps to put the Budget activities of your Circle under the direct control of Circle IFA
as per instructions laid down under Para 3 of Directorate's D.O. dated 8.11.85. Aline in
reply indicating the action taken in this matter will be highly appreciated.

Regards Your Sincerely
Sd/-
Encl: As above

Shri A.K. Bhaumik

Chief Postmaster General
Bihar Circle,
Patna-800001.
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15-2/2005-BGT(PA)/1322-98
Ministry of Communications & I.T.
Department of Posts (P.A. Wing)
Dak Bhawan, Sansad Marg,
New Delhi-110001.

Dated 2.6.2006
To

All Heads of Postal Circles

All Directors, Postal Training Centres

Director, Postal Life Insurance, Kolkata

Diretor, Postal Staff College, Ghaziabad

Principal Chief General Manager, PLI Directorate, New Delhi
CGM(BD), B.D. Directorate

Postmaster General(BD)/FM, Mumbai.

Subject:- Control of expenditure against the sanctioned grant/appropriation-
Observations of the Public Accounts Committee.

Enclosed please find a photocopy of Ministry of Finance, Department of Economic
Affairs (Budget Division) O.M. No. F. 4 (12)-B (SD) 2004 dated 8-5-06 on the subject
cited above for guidance and necessary action at your end.

In this connection it may kindly be ensured that instructions contained in the
MoF, Department of Economic Affairs (Budget Division) O.M. referred to above are
scrupulously followed while making expenditure estimates of your circle so as to
avoid further adverse comments of Public Accounts Committee in this regard.

Encl. As above

Sd/-
(Asha R. Rungta)
Director (PA-II)

Copy for informaton and necessary to:—

i. Member (Operation & Marketing)
i. Member (P)
i. Member (D)
iv. JS&FA
v. AllIDDsG
vi. GM (Finance) Delhi/Chennai/Kolkata.
vii. All Circle IFAs
vii. All Directors/Dy. Directors of Postal Accounts.
x. DA/D/WLF/C&A/PB/IR/Estt. Section(PA Wing) of the Directorate.
x Director, Army Postal Services, New Delhi.
4. ADG(IMTS).
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No. 20-1-06-BGT (PA)/3004-77
Budget Branch: Dak Bhawan
New Delhi-110001

Dated 25th August, 2006

Subject:- Expenditure management:—Economy measures, rationalization of
expenditure, and measures for augmentation of revenues.

| am enclosing herewith a copy of Ministry of Finance OM No. 7(3)E-Coord./2006
dated 22-7-2006 on the subject cited above for favour of information and necessary
action.

Sd/-
(S.K. Mishra)

DDG (PAF)

Encl: As above

To

(1) PPS to Secretary (Post)

(2) PStoMember (O&M), Member (P) & Member (D)

() PStoJS&FA

(4) CGM (BD)/CGM (PLI)

(5) Al Sr.DDG/DDG

(6) All Heads of Circles

(7) AllGM (F)/DAPs/IFAs

(8) All Director Postal Training Centres

(9) Director Postal Staff College, Ghaziabad
(10) Director PLI, Kolkata
(11) Addl. Directorate General, APS, R.K. Puram, New Delhi-110022
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No. 23-4/06-BGT (PA)
Department of Posts
Budget Branch

Dated 14-9-2006

Sub:- Follow up action on the System Study of Department of Posts by
M/s. KPMG.

Kindly refer to your letter No. 4-6/03-cp (Vol. Il) dated 19-6-2006 on the captioned
subject. The required comments/suggestions on para No. 18 and 19 of the report on
the system study of Department of Posts by M/s. KPMG is sent herewith for further
necessary action.

Sd/-
(Lopamundra Mohanty)

Asstt. Director General (BGT)
To

DDG. (CP) Dak Bhawan, New Delhi-1.
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No. 23-4/06-BGT (PA)
KPMG REPORT

Para-wise comments are submitted as under
18. Planning and Budgeting
18.1 Desktop Review of the Planning & Budgeting process at India Post

At present Department of Posts is getting Budget Estimates for the next year and
Revised Estimates for the current year from the circles/units and the same is compiled
in budget branch of the Directorate. Likely Re/Budget Estimates is pepared on the
basis of actual expenditure during last three to four years and 2-3% increase over the
actual figures of the preceding years and current year and estimates so arrived is sent
to Ministry of Finance for approval. Based on the approved Revised Estimates/
Budget Estimates ceiling fixed by the Ministry of Finance, Circle wise allotment is
prepared. Such budgeting process is adopted in the Department of Posts.

18.2 Need for an improved Planning and Budgeting Process

Budgeting process needs to be more effective for getting over all department
strategic goals. But there are so many shortcomings in the present budgeting process.
Data for Revised Estimates/Budget Estimates proposals are received in hard copy
from the circles/units and compiled in the budget branch of the Directorate hence
duplicity work is done here. It causes more consumption of time and wastage of man
power. Data are not analyzed at the Circle level and are manually prepared in some
circles/units due to lack of computerized accounting system leading to errors of
commission and omissions in recording and classifying expenditure and revenue
from products/services. Inadequate Co-ordination between lower post offices and
head offices and DAP classifies expenditure and revenue under correct categories
after receipt of monthly accounts from Head Offices. After compiling and classifying
monthly accounts, classified abstracts are sent to Postal Accounts Directorate. This
system also causes so many errors in recording and classifying of expenditure and
revenue of the Department due to inadequate training of DAP personnel on accounting
policies and procedures. However Discrepancies if any noticed are pointed to the
concerned circles/units. Market factors economic factors and continuous forecasting
are not analyzed in details while preparing Likely Revised Estimates/Budget Estimates
of the Department. Premium Product services are not captured in Demands for Grants.
These services are booked under the head 3201-02-101-04 and head is available in
Demands for Grants. Without new technology department will have to face difficulty
to complete third party carriers and other courier companies. However department
has introduced new services such as e-mail, e-post, speed post, express post etc. to
complete the private agencies.

18.3 Characteristics of a Good Planning and Budgeting Process

No comments
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18.4 Recommendations for improving the effectiveness of existing budgeting process

M/s. KPMG has submitted his recommendations for improving the effectiveness
of existing budgeting process. We are making best efforts to keep budgeting process
more structured in getting fixed targets. There should be a good step if Circle/divisional
head develop operating plans after a budget is approved and express certain plans
and goals. Quality of the decision making process should be improved. More time
should be devoted on analysis of data received than on gathering information from
the circles. Budget monitoring cell should be separate for close watching on over
expenditure and results achieved on continuous basis and express the performance
of the department at a glance. Allotment of funds and projections of estimates should
be based on last year expenditure. The same practice is existence. In order to reducing
errors of commission and omission while inputting data on manual processes we
should have upgradation of all Department application software for central server
based Wide Area Network so that data of Circle demand may be entered in the existing
software directly instead of feeding manually, as and when available on web-site or
softcopy/e-mail received from circles/units, Premium Product services transactions
are presently booked under the head as mentioned in the Demands for Grants. It is
recommended that these services should be separately classified and accounted for
in determining actual expenditure and revenue accruing from product services. Though
DAP is personally responsible for accurate and proper booking of exp. and revenue
under correct categories due to case should be taken by Post Master in preparing
cash accounts. For his purpose regular training for DAP personnel should be there so
as to avoid errors of commissions and omissions in recording data.

18.5 Implementation Plan to address and improve existing planning & budgeting
process

Budgeting process in the department involves a continuous planning on annual
basis and not include rolling forecasting on monthly basis. Good forecasting will
prevent unforseen revenue decrease due to competition. Detailed annual plans and
operating plans will be reviewed time to time. With the help of technology data can be
transported correctly and accurately. Useful tools are available therein to provide
accurate forecasting and planning and also performance measurement. Hence
budgetary and planning system need to be integrated with existing information sytems.

Sd/-

(Lopamundra Mohanty)
Asstt. Director General (BGT)
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Ministry of Communications & IT
Department of Posts

(Postal Accounts Wing)
Dak Bhawan, Sandsad Marg,
New Delhi-110001

DO No. 20-5/05-BGT (PA)/4072
Dated 27-10-2006

Kindly refer to your DO F No. 4(22)-B(SD)/2006 dated 28-9-2006 regarding
regularisation of excesses over voted grants and charged appropriations (2004-05).
| am forwarding herewith the excess demand statement on Para No. 61 of the 31st
Report of PAC on the excess expenditure over charged Appropriation for the year
2004-05 in prescribed format duly approved by the Secretary (Post) and vetted by the

Audit for necessary action at your end.

With regards.

Encl: As above.

Ms. L.M. Vas,

Joint Director (Budget),
Department of Economics Affairs
Ministry of Finance,

North Block,

New Delh-110001.
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Your Sincerely

Sd/-
(S.K. Mishra)



DEMANDS FOR EXCESS GRANTS
DEMAND NO. 14
DEPARTMENT OF POSTS

Amount expended in excess of the Grant for the year endedl&th 2005, in
respect of the DEPARTMENT OF POSTS under the MINISTRY OF
COMMUNICATIONS AND INFORMATION AND TECHNOLOGY.

Charged four lakh ninety eight thousand nine hundxad nine rupees.

Section Appropriation. Actual Expenditure Excess
Rs. Rs. Rs.

Revenue

Charged 23,00,000 2,798,909 4,98,909

The Original Grant of Rs. 2,00,000 was augmented by a supplementary grant of
Rs. 21,00,000 obtained in December, 2004. Against the final grant of Rs. 23,00,000 the
actual expenditure was Rs. 27,98,909 resulting in excess expenditure of Rs. 4,98,909
which require regularisation. Excess expenditure was incurred under the sub head
3201.02.103.04 Departmental Mail Motor Service for Ordinary Service to avoid contempt

of the court but inadvertently funds were not obtained by the circle.

This has been vetted by the Auditide U.O. Note No. Report VI/1(b) 400/2004-05
dated 19-10-2006 (copy enclosed).

Sd/-
(S.K. Mishra)
DDG (PAF)
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OFFICE OF THE DIRECTOR GENERAL OF AUDIT, P&T, DELHI

The Ministry may kindly refer to their U.O. No. 20-05/05 BGT(PA) dated 12-10-2006
forwarding therewith the Excess Demand Statement on Para No. 61 on the excess
expenditure over Charged Appropriation for the year 2004-05.

In this connection it is stated that the excess note on the said para has already
stands vettedidethis office U.O. No. Report VI/1(b) 400. App. Accts/DoP/2004-05/
1056 dated 4-1-2006.

This issues with the approval of Director General of Audit, P&T, Delhi.

Sd/-
Audit Officer
19/10/06
Rep-VI
Sh. Lopamudra Mohanty, Asstt. Director General (BGT), DoP, Dak Bhavan

U.O. No. Report VI/1(b) 400/2004-05/354 Tr. No.-346 Dated: 19-10-2006
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Government of India
Ministry of Communications & IT

Department of Posts
Excess Note:

Note for Public Accounts Committee for Regularisation of excess expenditure in
respect of excess occurred under Revenue/(Chargegiaot No. 14Ministry of

Communications & IT as disclosed in the Appropriation Accounts Postal services for
2004-05

Revenue/Charged (Rs. in lakh)
Original Grant................ 2.00
Supplementary Grant............ 21.00
Total Grant.................... 23.00
Actual Expenditure............. 27.99
EXCESS....ccvviiiieiie, 4.99

2.Under Revenue Section (Chargedizsant No. 14 Ministry of Communications
& IT/Department of Postfor 2004-05the total provision was R2300thousands.

Against this, an expenditure of R&99thousands was incurred resulting an excess
of Rs. 499 thousands.

3. The excess of R499thousands was the net effect of total excesses @f9Rs.
thousands under various sub-heads of the Grant. The sub-heads under which excess
of Rs. Five lakhs and above occurred and reasons therefor explained as below:—

(Rs. in lakh)

(i) Sub-head.....3201.02.103.04 Departmental Mail Motor Service
for Ordinary Service

(i) Original Grant................ 0.00
(i) Supplementary Grant............ 21.00
(v) Total Grant...........cc...... 21.00
(v) Actual Expenditure............. 27.99
(V) EXCESS....coveriiiiieniiaien 6.99

Reasons for Excess

An excess expenditure of Rs. 6.99 lakhs was incurred under the sub head
3201.02.103.04 Departmental Mail Motor Service for Ordinary Service to avoid contempt
of the court but inadvertently funds were not obtained by the circle.

Remedial Action

Instructions are issued to the circles/units to guard against such type of financial
irregularities and keep the expenditure within the allotment.
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This issues with the approval of Secretary (Post)

Sd/-
(Divya Malhotra)
DDG (PAF)

This has been vetted by the Auditle UO Note No. Report VI/I (b) 400/App.
Accts/ D O P 2004/1056 dated 4-1-2006.

(Ministry’s File N20-5/2005 BGT(PA) 20-5/2005 BGT(PA)
D. Action Taken by the Ministry of Railways (Railway Board)

The excess expenditure incurred during 2004-05 has been regularized by Parliament
in its Winter Session (2006) (copy enclosed).

This has been seen and vetted by Auidié their U.O.No.RA-I11/2-1/2006 dated
28-02-2007.

Sd/-
(Sowmya Raghavan)
Adviser (Finance)
(Railway Board).
(Ministry of Railways O.M.N0.2006-BC-PAC/XIV/31 dated 03-2007)
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DEMANDS FOR EXCESS GRANTS
For
EXPENDITURE OF THE
CENTRAL GOVERNMENT ON
RAILWAYS
N
2004-05

HaU™ & STTT 115 1 9N (1) (@) & JTIAR Al N & THE T
Presented to the Lok Sabha in pursuance of clause (1) (b) of Article 115 of the
Constitution

[ Wit 1 g0 A & foau Redta d@faum & og=% 115 &t u/ (1) (@) iR (2) &
Y gfeq TR 113 T 9N (3) % 7€ Tegafa i T fawfie yra &2 &t 18
%]

[The recommendation of the President required under clause (3) of Article 113
read with clauses (1) (b) and (2) of Article 115 of the Constitution for making the
Demands, has been obtained]

ﬁ'{:lﬁl'{/December, 2006
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DEMANDS FOR EXCESS GRANTS
For
EXPENDITURE OF THE
CENTRAL GOVERNMENT ON
RAILWAYS
N
2004-05

HaU™ & STTT 115 1 9N (1) (@) & AR Al AN & THE T
Presented to the Lok Sabha in pursuance of clause (1) (b) of Article 115 of the
Constitution

[ Wit 1 g0 A & foAu Redta d@faum & og=% 115 #F u/ (1) (@) iR (2) &
Y gfeq TR 113 T 91 (3) % 7€ Tegafa i i fawfie yra &2 &t 18
7]

[The recommendation of the President required under clause (3) of Article 113
read with clauses (1) (b) and (2) of Article 115 of the Constitution for making the
Demands, has been obtained]

ﬁ'{:lﬁl'{/December, 2006
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EESIERT
INTRODUCTORY

79 ekt # wfmferd eem 1 eifaftad A, 2004-05 & SRH G99 R TWidhd T
Y sty fhw e @ & Feifta € iR 3 vRa & d@fgem & orgese 115(1) (@) & T
frafia forg S & fore wega 61 <1 & 2 |

The Demand for Excess Grants included in this booklet relates to the expenditure
incurred during 2004-05 in Excess of amount granted by Parliament and is being
presented for regularization under Article 115(1)(b) of the Constitution of India.

S ® 3, 4, 5,6, 9, 10, 11, 14 3R 16 & Wihd I & Fald wet 2150 FUES T
3R ST T 4, 5, 6, 10, 13 TR 16 & Feyd faf=im & idld 1.99 FIUS T 1 31ferk T
kS
Excess expenditure aggregating to Rs. 2150 cr. has been incurred under 'voted'

portion of Grant Nos. 3, 4, 5, 6, 9, 10, 11, 14 & 16 &3d 1.99 crunderCharged
AppropriationNos. 4, 5, 6, 10, 13 & 16.

stfafad @ & R = fou e E:
The reasons for excess are:-
e STe
Voted Grants

S T 3: & R gm s1efer 3R & (6,00,07,173 %) - EAG: HEAR
TARTA T ShTATCT e EHehdIsil W Ao e & &R |

Grant No. 3: General Superintendance and Services on Railways-
(Rs. 6,00,07,173)-Mainly due to more expenditure towards staff cost
and office contingencies.

M W 4: YUy iR fmiw el &t woa TR STRET (22,63,70,163 %) :-

T AR FHaR) ArTd Wik 9 sier 1 21feeh frarmet 3R Hferrers
ST % qed SATF @ & HR |

Grant No. 4: Repairs and Maintenance of Permanent Way & Works-

(Rs. 22,63,70,163)-Mainly due to more expenditure towards staff

cost, more drawal of stores from stock and more payment towards
contractual obligations.

S T 5: It o T AT ST STIRETO (13,73,45,243 ¥°) :- H&IA: Wk |
HeR 1 f¥es fehTell qen sTrefuss sfergld W well td 9t &
Ik TS & I |

Grant No. 5: Repairs and Maintenance of Motive Power-(Rs. 13,73,45,243)-

Mainly due to more drawal of stores from stock and more adjustment
of wages & materials of POH due to increase in POH activities.
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3EM T 6:

Grant No. 6:

3IEH T 9:

Grant No. 9:

ST e 10:

Grant No. 10:

S T 11:

Grant No. 11:

IS e 14:

Grant No. 14:

FTIeH H 16:
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HaRt ud Hre fessit st A ST STIRET (53,93,22,859 ¥°) - YEAA:
ek FHHEN AN, STafueh STeraial I wel Te qHiE & sifueh
AT, SAfeeh T TidfafeE & aRomesy 21fyed Her e
% HHREISH 791 T8 Tt W A @ & HR |

Repairs and Maintenance of Carriages & Wagons-(Rs. 53,93,22,859)-
Mainly due to more expenditure towards staff cost, more adjustment
of wages and materials on POH, adjustment of more stores debits
and more direct purchases due to increase in repair activities.

TR S~ AT (48,14,51,313 %) ;- T 3Tfeeh SHHARI T,
Wi ¥ ver &t Afuss et oI siftrer dfaeres M & &R

Operating Expenses-Traffic-(Rs. 48,14,51,313)-Mainly due to more
expenditure towards staff cost, more drawal of stores and more
contractual payments.

R =E-38 (60,20,84,638 ) :- HEAA: GioQwTR PTAMI,
rsret S % et 1 gfis, R @ fer 1 e W ot @ @
|

Operating Expenses-Fuel-(Rs. 60,20,84,638)-Mainly due to more
expenditure towards contractual payments, increase in price of HSD
oil and more drawal of stores from stock.

FHARY FHear 3R giaemd (7,27,14,952 %) ;- Y& e HH=n
AN, Tk & deR &t Afuss frehret 3R eifee dfaeres am &
FHRT |

Staff \&ifare and Amenities-(Rs. 7,27,14,952)-Mainly due to more
expenditure towards staff cost, more drawal of stores from stock
and higher contractual payments.

Tafert 7 fafTam (479,09,54,060 T°) :— 99 & SR A7 TamerT
S g o R I i & sifees faf=m

Appropriation to Funds-(Rs. 479,09,54,060)-Higher appropriation
to Railway Funds due to unanticipated higher generation of internal
resources during the year.

IREdfaE—aferE, i qen seema-gsi (1458,97,03,159 %) -
T W (o), SErdt T e w1 g form, e ufted, A
fensti Tal Yer 3= 31 A1 ¥ o STaid Sl i oeal WIfd
FH |



Grant No. 16:

IIEH T 4:
Grant No. 4:
3IEH e 5:
Grant No. 5:
3IEH W 6:
Grant No. 6:

FTSH H° 10:

Grant No. 10:

ST o 13:

Grant No. 13:

FTISM o 16:

Grant No. 16:
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Assets-Acquisition, Construction and Replacement-Capital-
(Rs. 1458,97,03,159)-Due to better progress of works under New
Lines (Construction), Restoration of Dismantled Lines, Gauge
Conversion, Passenger Amenities and Store Suspense etc.

gy fafm
Charged Appropriation

ey iR fmfor wEif it 7 SR STREW — (6,02,713 ®):—
TN § e STeTerdt fenfEi & M & SR |
Repairs and Maintenance of Permanent Way & Works-
(Rs. 6,02,713)-Due to more decretal payments than anticipated.
I ST T FOHA SR ST - (41,522 ¥):—TARN H Al
Frererdt fefii & YoM s R |

Repairs & Maintenance of Motive PowRs:(41,522)—-Due to
more decretal payments than anticipated.
Yot wa AT fesdli st AOHA SR STRE - (14,763 ¥):—UcAwn §
sferen steTerd! fenfEl & T & R

Repairs & Maintenance of Carriages & Wag&ss-(4,763)}—
Due to more decretal payments than anticipated.
IR I - (150,00,000 %) — I H e AT Tt
% A % HR |
Operating Expenses-Fudkg. 50,00,000—Due to more decretal
payments than anticipated.
wfges e, Tom iR o171 Janfagfa anw- (7,75,814 @) —gmn |
sferen STaTerd! fenfiEl & 9T & R |

Provident Fund, Pension and other Retirement Benefits-
(Rs. 7,75,814)y-Due to more decretal payments than anticipated.

REafaai-1fergo, fafor aon seea-gsit-(1,34, 78,328 @) —
TR & 31f¥eh sTarerdt el o $fTaM & R |
Assets-Acquisition, Construction and Replacement-Capital—

(Rs. 1,34,78,328)}-Due to more decretal payments than
anticipated.

ek @l 9iafd (2006-07)-diegd! @ik GW-1 31k @9 &l = HH & oS
Tiehd STRM! a2 Uyd faf&nt (2004-05) & e @ & Hefa sToHt sehaat Rure
% U 61 ¥ 9 1fuer @ & fafaas ) fgwiw =i g

The Public Accounts Committee (2006-07)—14th Lok Sabha-after examining the
excess have recommended its regularizatioe para 61 of their 31st Report on
Excess over Voted Grants and Charges Appropriations (2004-05).



rfafier o =1 ereH-aR feafa @ém § 5= & 78—

The Grant-wise position of the Excess expenditure is summarised below:—

(¥4 H/In Rs.)
SIEH & ITIRH siftm TR/ Rfereh i RiEsEalicT
e fafan st T ek 3 1 Hed
No. of Grant Amount of Final Actual Excess Reference
Grant Grant/Appropriation Expenditure to page
of the
Booklet
1 2 3 4 5 6 7
et W WM Srefter SR Fard wiehd
3. General Superintendence and oted 1801,68,27,000 1807,68,79,173  6,00,07,173
Services on Railways
Yeray iR fafmfo &t &t wiehd
3R sTREq \oted 32,99,71,41,000  3322,35/41,000 22,63,70,163
4, Repairs & Maintenance of 99d
Permanent Way & Works Charged 42,53,000 48,55,713 6,02,713
SIRRtSL) \oted 1669,19,65,000  1682,93,10,243 13,73,45,243
5. Repairs & Maintenance of 99d
Motive Power Charged 1,39,000 1,80,522 41522 3

ST \oted 3460,62,34,000  3514,55,56,859 53,93,22,859
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10.

11

13.

14.

16.

Repairs & Maintenance of
Carriages & Wagons

=T SHE—ATdEd
Operating Expenses—Traffic
IR a2

Operating Expenses—Fuel

FHARS e iR gasmd

Staff Welfare & Amenties

afass ffy, Tem iR 1= Yanfgfa @y
Provident Fund, Pension and
Other Retirement Benefits
fafersit # fafr=m

Appropriation to Funds
gieafaai—stfereu, fFHio o e
Assets—Acquisition, Construction
and Replacement

It

Capital

i/ Total

a3d
Charged 4,89,50,000
Wit
otéd 7122,01,28,000
i
\oted 8759,07,56,000
a3d
Charged 8,33,45,000
i
\oted 1393,70,16,000
agd
Charged 73,66,000
i
oted 11654,30,00,000
i
\oted 21614,52,71,000
a3d
Charged 20,96,96,000
i
\oted 60774,83,83,000
a3d
Charged 35,37,49,000

4,89,64,763

7170,15,79,313

8819,28,40,638

8,83,45,000

1400,97,30,952

81,41,814

12133,39,54,060

23073,49,74,159

23,31,74,328

62924,83,36,560

37,36,62,140

14.763

48,14,51,313

60,20,84,638

50,00,000

7,27,14,952

7,75,814

479,09,54,060

1458,97,03,159

1,34,78,328

2149,99,53,560

1,99,13,140

© /9

10



T T 3—ea
DEMAND NO. 3—RAILWAYS
T
REVENUE
et W g e Jard
GENERAL SUPERINTENDENCE AND SERVICES ON RAILWAYS

31 A€, 2005 W1 HATG 9 H Y6 T | Tefteron o) dansti & ey § oTeE 9
3P &= ! TS TR

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of General Superintendence and Services on Railways.

iohd: had B: e, UId 8ok, Teh |l faewt T3 |

Voted: Rupees six crore, seven thousand, one hundred and seventy three only.

e ST Ardfereh = Al @ Aferen @ o Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
T Rs. T Rs. T Rs.
1801,68,72,000 1807,68,79,173 6,00,07,173 0.33%

2% T Y W HE 23eteror SR Hanedi ® =" & fau g

This Demand deals with the expenditure on General Superintendence and Services
on Railways.

‘TRd’ WM @ ST 6 HUS T 1 H T, i1 1801.69 HUS T & 3ifaH TR
1 0.33 Ffara sar €, Yorue Td i s geied (0.09 HUE F90), ToA-Rh Teier
(0.66 Frg T), fastelt yaem (1.10 FAe TUN), foma R qTEIR gaem
(0.39 FHUSTIW), ATATATT FaiEH (10.61 U FTIT) h qad LA : TAIA Tal SRR A3
TR AR = & HR E; I7 SN o1 nfafaferdi & siqid aed ¥ ofv: dgferd ga|

The excess of Rs. 6 cr. under "Voted' portion, which works out to 0.33 per cent of the
Final Grant of Rs. 1801.69 crore, has occurred mainly under Way & Works Management
(Rs. 9.09 cr.), Rolling Stock Management (Rs. 0.66 cr.), Electrical Management
(Rs. 1.10 cr.), Signal & Telecommunication Management (Rs. 0.39 cr.) and Traffic
Management (Rs. 10.61 cr.), mainly due to more expenditure towards staff cost and
office contingencies; the excess was partly offset by savings in other activities.
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i He 4 — 39
DEMAND NO. 4 — RAILWAYS

ST
REVENUE

ey SR fmtor waf ®t wowa o) sTRe
REPAIRS & MAINTENANCE OF PERMANENT WAY AND WORKS

31 T4, 2005 ! THTE 4 H Yeraer 3k oo sl & dew § omem @ sifus @ &t
RERUR

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Repairs & Maintenance of Permanent Way & Works.

iR Had a1 FE, fRus arg, T o), T 91 fivwe T |
\oted: Rupees twenty two crore, sixty three lakh, seventy thousand, one
hundred and sixty three only.
s M A & Atk @ Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
3299,71,41,000 3322,35,11,163 22,63,70,163 0.69%
PR GE Had T: A, 31 IR, A G 16 T |
Charged: Rupees six lakh, two thousand, seven hundred and thirteen only.
3ifam fafeim R = itk w9 31 @ w1 wfaw
Final Appropriation  Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
42,53,000 48,55,713 6,02,713 14.17%

g i Yoy iR Frmfor St ) mema @i ere W T & forw ¥

This Demand deals with the expenditure on Repairs & Maintenance of Permanent
Way & Works.

‘ieRd’ I & A 22.64 FHUS To T MUF @, S 3299.71 FAS T & Al
3T 1 0.69 UfT9Td ST ¥, T § TG (16.96 FHIAIE TIT), Jall THRAT & STRET
(16.56 U TIW), St MY, Tor=sal 3iR Tgah (HTalfal], FHART 3T wHearon gamdt
FTR) (16.75 FAS TIL) SR T FOHT T STE (2.96 FIAE TIT) & Tad &I
HUERI AT, YR § 21fersh FehTe 3R Hforgrenss ameadisti W stfeeh S & wRv &
I ST o7 TIfdfafeEi & Siawid o= § 39 : dgfed ge |
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The excess of Rs. 22 cr. under "Voted' portion, which works out to 0.69 per cent of
the Final Grant of Rs. 3299.71 crore, has occurred mainly under Establishment in
Offices (Rs. 16.96 cr.), Maintenance of Service Buildings (Rs. 16.56 cr.), Water Supply,
Sanitation and Roads (Other than Colonies, Staff Quarters and Welfare Buildings)
(Rs. 16.75 cr.) and Other Repairs and Maintenance (Rs. 2.96 cr.), mainly due to more
expenditure towards staff cost, more drawal of stores and more payment towards
contractual obligations; the excess was partly offset by savings in other activities.

‘gua’ faf=im & Siaid 6.03 @ B H1 Al @, S 42.53 @ w0 ifam fafEm
T 14.17 FF9IG ST 7, 3TeTerdt Tt s qemem & s1fess e & SR |
The excess oRs. 6.03 lakhunder'Charged'appropriation, which works out to

14.17 per cent of the Final AppropriationR$. 42.53 lakhis due to more decretal
payments than anticipated.



T o 5 — YA
DEMAND NO. 5— RAILWAYS
T
REVENUE
@ ol HT AT iR eTRE
REPAIRS & MAINTENANCE OF MOTIVE POWER

31 O, 2005 T AT T9 F IcT SoMT i AL TR STREIV & Foiy § SR
31fYeh &= ! TS TR

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Repairs & Maintenance of Motive Power.

TieRd: FHad e wg, faem @, Jaref¥ TR, < o Jaeid T4 |
\oted: Rupees thirteen crore, seventy three lakh, forty five thousand, two
hundred and forty three only.
s M A & Atk @ @Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
1669,19,65,000 1682,93,10,243 13,73,45,243 0.82%
ERGE Fael SHAAH BN, I | EE T |
Charged: Rupees forty one thousand, five hundred and twenty two only.
3ifam fafeim AR = itk wd 31 @ w1 wfaw
Final Appropriation  Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
1,39,000 1,80,522 41,522 29.87%

I T Y T BT FOHG ST STREY W T & fo ¥

This Demand deals with the expenditure on Repairs & Maintenance of Motive
Power.

‘ied’ I & A 13.73 HAS T HT AR @, S 1669.20 FAS T & Afad
3T T 0.82 U9 a9l &, g&d: ‘9d g5’ (0.56 HUS T°) IR Seia o
(65.64 FUE ) i AUHT R TR W Wl eri *1 e farredt iR smafies
ST R AR e qfiE & eifres gaeESH & % R gE | 9% gfg o nfafafirt &
siarfa ar=d o RO 3ivr: Hferd &1 T |
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The excess of Rs. 13.73 cr. under 'Voted' portion, which works out to 0.82 per cent
of the Final Grant of Rs. 1669.20 crore, has occurred mainly under the repairs &
maintenance of Steam Locomotives (Rs. 0.56 cr.) and Diesel Locomotives (Rs. 65.64 cr.),
mainly due to more drawal of stores from stock and more adjustment of wages &
materials on POH activities; the excess was partly offset by savings in other activities.

‘gua’ fafeim & i@l 0.42 o v 1 1 @, S 1.39 &IRg T sifaw faf=m
T 29.87 T S &, STTerdl fenfiai & weamen | ifereh e & R 2|
The excess oRs. 0.42 lakhunder'Charged'appropriation, which works out to

29.87 per cent of the Final Appropriation®$. 1.39 lakhis due to more decretal
payments than anticipated.



AT Ho 6
DEMAND NO. 6—RAILWAYS
T
REVENUE
Fart Ta W et w7 iR erRam
REPAIRS & MAINTENANCE OF CARRIAGES & WAGONS

31 AT, 2005 1 TAT I H FaR T Het fesdi ot Tend $iR STRE & Hay #
ITeM A efusk @ &1 T Tl

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Repairs & Maintenance of Carriages & Wagons.

TR Had fauT wire, faua o, =1ed TR, 3118 Wi 7493 T |
\oted: Rupees fifty three crore, ninety three lakh, twenty two thousand,
eight hundred and fifty nine only.
s M A & Atk @ Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
3460, 62,34,000 3514,55,56,859 53,93,22,859 1.56%
TY: Had Aee TR, T1d U1 foivwe T3 |
Charged: Rupees fourteen thousand, seven hundred and sixty three only.
3ifam fafeim AR = itk wd 31 @ w1 wfaw
Final Appropriation  Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
4,89,50,000 4,89,64,763 14,763 0.03%

I [T TR e W fessll i AU TR STREV W T & forw

This Demand deals with the expenditure on Repairs & Maintenance of Carriages &
Wagons.

‘ied’ I & A 53.93 HAS T HT AfeF T, S 3460.62 FAS T & Afad
3EE 1 1.56 FA9d a1 €, FEied § T (10.60 FUE ), FAORI fe=
(59.73 FUL ), TosTell Aediuel e HI= (5.67 FHE &) o fasielt WA Fard — et
TehTel SHAE], U6 TE ATageRe (2.77 HUE ¥°) & did HHar! J9Ri R 1 @,
Yk Sferglel & Hoitl § Al Te Wi & sAfueh GHreH, e TfafafeE &
FHR et TWlig d iR sifersk Jer AW Widl & HESE & FRU §E | 9% gfg o
TfafafeE & sfarid s & RO v e & T
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The excess of Rs. 53.93 cr. under 'Voted' portion, which works out to 1.56 per cent
of the Final Grant of Rs. 3460.62 crore, has occurred mainly under Establishment in
Offices (Rs. 10.60 cr.), Carriage (Rs. 59.73 cr.), Electric Multiple Unit Coaches (Rs. 5.67 cr.)
and Electrical General Services Train Lighting, Fans & Airconditioning (Rs. 2.77 cr.),
mainly due to more expenditure towards staff cost, more adjustment of wages and
materials on POH, adjustment of more stores debits and more direct purchases due to
increase in repair activities; the excess was partly offset by savings in other activities.

‘gua’ faf=im & sidid 0.15 R &1 s1fees @, S 489,50 @ B Sifam fafm
T 0.03 TfTeId aFa1 €, STeTerd! ferfe & weamen § sifush ira & SR ¥
The excess oRs. 0.15 lakhunder'Charged'appropriation, which works out to

0.03 per cent of the Final Appropriation R§. 489.50 lakhs due to more decretal
payments than anticipated.



AT Fo e
DEMAND NO. 9—RAILWAYS
T
REVENUE
=T SHg—ATarET
OPERATING EXPENSES—TRAFFIC
31 T4, 2005 31 FHT I8 H TR Ha—ATdraTd o S H 3TeM H 1o @d &1
RERUR

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Operating Expenses—Traffic.

Tiehd: Had TS HS, AIgg T, IHE 89X, i |l 0E €93 |
\oted: Rupees forty eight crore, fourteen lakh, fifty one thousand, three
hundred and thirteen only.
SIRC I S| ArEfereh = Atk @ Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
7122,01,28,000 7170,15,79,313 48,14,51,313 0.68%

I HiT IR SHF—amarETd W @ % e ¥
This Demand deals with the expenditure on Operating Expenses—Traffic.

‘ieRd’ 9N & STAd 48.15 HUS T I MUF @, ST 7122.01 FAS T & Afan
3T 1 0.68 AT a1 §, T : TWIH TRATE (31.49 HIAE ) F TS U=
(44.80 U ) & ST Je&ad: T HHAN AN, Wk ¥ YeRr &1 Tfereh fHepret
qen Sfersh Wi A R0 88 | I8 gfg 1= Tfdfaferi # se=a & %R0 siem:
Tgfed B T |

The excess of Rs. 48.15 cr. under 'Voted' portion, which works out to 0.68 per cent
of the Final Grant of Rs. 7122.01 crore, has occurred mainly under Station Operations
(Rs. 31.49 cr.) and Train Operations (Rs. 44.80 cr.), mainly due to more expenditure

towards staff cost, more drawal of stores from stock and more contractual payments;
the excess was partly offset by savings in other activities.
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TR Ho 10—
DEMAND NO. 10—RAILWAYS
T
REVENUE
e SIa—3e
OPERATING EXPENSES—FUEL
31 €, 2005 ! GHC 9 # IR SHI—28F & Hagl H TIeH 9 A4 @9 i T
T3

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Operating Expenses—Fuel

TR Had 913 HE, IRE A, AR &I, B: W TS 99 |
\oted: Rupees sixty crore, twenty lakh, Eighty four thousand, six hundred
and thirty eight only.
SIRC I S| ArEdfereh = Atk @ @Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
8759,07,56,000 8819,28,40,638 60,20,84,638 0.69%
Toa: A TEH A €9 |
Charged: Rupees fifty lakh only.
=ifaw fafw=m et = aifers w sifa @ 1 wfaem
Final Appropriation  Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
8,33,45,000 8,83,45,000 50,00,000 6.00%

g T IR - R @d & fe 7
This Demand deals with the expenditure on Operating Expenses—Fuel.

‘ieRd’ I & A 60.21 FAS T HT AfeF T, S 8759.08 FHAS T & iy
TS T 0.69 WA AT &, TE&I: W9 HHU (0.19 FIAE T°), ol HUW (86.74
FACT°) & T SATeh HiTTHR YAH, S=d T Sieiel et & Jod | gfg, a9 % SR
Tud # gfg & FRU i F il ot stfersk fahdt R fosht HysmasRt Yo & T
31fereh =9 & RO g8 | I8 Ifg forsTelt o1 & iavid s=rd & R 379 : Tgferd &1 T8 |
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The excess of Rs. 60.21 cr. under 'Voted' portion, which works out to 0.69 per cent
of the Final Grant of Rs. 8759.08 crore, has occurred mainly under Steam Traction
(Rs. 0.19 cr.) and Diesel Traction (Rs. 86.74 cr.), mainly due to more expenditure
towards contractual payments, increase in price of HSD oil, more drawal of stores
from stock and more expenditure under sales tax/excise duty on account of increase in
consumption during the year; the excess was partly offset by savings under Electric

Traction.

‘gya’ fafrm & @t 50.00 &g @ &1 Afus @, S 83345 @@ @ & sifaw
faf2imT 1 6.00 W st ], STeTerd fenfial & wemen § sifusk Jirae & wRu F |
The excess oRs. 50.00 laklunder'Charged'appropriation, which works out to

6.00 per cent of the Final Appropriation R§. 833.45 lakhs due to more decretal
payments than anticipated.



AT He 11—Yeld
DEMAND NO. 11—RAILWAYS

ST
REVENUE

FHHAR wear iR gasmd
STAFF WELFARE AND AMENITIES

31 A€, 2005 1 TANG a9 H HHER wHear iR glawnsit & oy # sem § sifus
T i e A

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Staff Welfare and Amenities.

Tiehd: Had I S, TR o, Feg ToIR, A1 9t e T |
\oted: Rupees seven crore, twenty seven lakh, fourteen thousand, nine
hundred and fifty two only.
SIRC I S| ArEfereh = Atk @ Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
1393,70,16,000 1400,97,30,952 7,27,14,952 0.52%

g i FHHER oA iR giaenstt w & faw ¥
This Demand deals with the expenditure on Staff Welfare and Amenities.

‘wied’ 9T & i@ 7.27 HUS T HT SUF @A, S 1393.70 FAS T & AfaH
3T T 0.52 Ufqe a9 €, g fafean Jam (5.00 e %) & idmd Wa
Fafercarert qen feetafa # fafere STeril & T W Sifiesh [ 91 37 STeqara| &1
et & 991 T el R fafwan = & stfus gy SR femeh qon seam
THARGT T AT 3R STRET (19.07 HE T°) & folu geora: Wie ¥ der =t ifew
TrehTet, wfociene Tl & dgd a2 TAa 99RI W IfHe 2™ & %R0 g, I8 Jha
311 Tifafaferdt & siavia s=a & ofer: Saferd & T |

The excess of Rs. 7.27 cr. under 'Voted' portion, which workd out to 0.52 per cent of
the Final Grant of Rs. 1393.70 crore, has occurred mainly under Medical Services
(Rs. 5.00 cr.) mainly due to more expenditure towards purchase of medical equipments in
Railways Hospitals & Dispensaries and more reimbursement of medical expenses to
Railway employees for referred cases to other hospitals, and also due to more drawal of
stores from stock, more materialisation of contractual obligations and more expenditure

on establishment charges under repairs & maintenance of Residential & Welfare Buildings
(Rs. 19.07 cr.); the excess was partly offset by savings under other activities.
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T T 13—d
DEMAND NO. 13—RAILWAYS
T[T
REVENUE
wfgsa fafy, Yem oiR o Janfrgfa aw
PROVIDENT FUND, PENSION AND OTHER RETIREMENT BENEFITS

31 A€, 2005 &1 gATG 99 # wfasy ffy, YoM o) o Janfagfa enw & dey #
ITeM A efusk @ &1 T Tl

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Provident Fund, Pension and other Retirement Benefits.

TYa: Hae TId A, TIew TSR, 318 | 9Ies T |
Charged: Rupees seven lakh, seventy five thousand, eight hundred and
fourteen only.
SIRC I S| ArEfereh = Atk @ Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
73,66,000 81,41,814 7,75,814 10.53%

7rg Him wfasy ffty, Tem iR o= arfgfa o w @d & fo €

This Demand deals with the expenditure on Provident Fund, Pension and other
Retirement Benefits.

‘gua’ fafrim & sidid 7.76 @@ T &1 1k @, 51 73.66 M@ & & 3ifaw fafm
T 10.53 TIeId ST ], STaTer! Tenfiat o wearen § ity SFra o RO ¢ |

The excess of Rs. 7.76 lakh under 'Charged’ appropriation, which works out to
10.53 per cent of the Final Appropriation of Rs. 73.66 lakh, is due to more decretal
payments than anticipated.
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AT T 14—
DEMAND NO. 14—RAILWAYS
T
REVENUE
fafert  faf=im
APPROPRIATION TO FUNDS
31 A€, 2005 1 A a9 # e # fafim & ey # sem 9 s1fvss @< 1 ufin)

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Appropriation to Funds.

iR Had IR | IR FwE, A AR, Fed TR, |8 T |
\oted: Rupees four hundred seventy nine crore, nine lakh, fifty four
thousand, sixty only.
SIRC I S| ArEdfereh = Afersh @ Aferen @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
11654,30,00,000 12133,39,54,060 479,09,54,060 4.11%
7g A faferd # fafem = o & A )

This Demand deals with the expenditure on Appropriation to Funds.

‘iR’ 9T ST 479.10 FHAS To T Afeh T, S 11654.30 FHAES T & Ay
3T T 4.11 WfaTd 99T €, HEAq: STidieh S § o1ae ¥ ifusk gfg & &R
eagra fafy, faema fafy, dem ffy 3 Yo wren ffy # sifves fafwem & wro g

The excess of Rs. 479.10 cr. under 'Voted' portion, which works out to 4.11 per cent
of the Final Grant of Rs. 11654.30 crore, has occurred mainly due to generation of

higher internal resources than anticipated enabling higher appropriation to depreciation
Reserve Fund, Development Fund, Pension Fund and Railway Safety Fund.
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AT T 16—
DEMAND NO. 16—RAILWAYS
yfteafi-eifenrew, faior qen sgema
ASSETS—ACQUISITION, CONSTRUCTION AND REPLACEMENT

31 9T, 2005 1 THTG o9 H qiEqfqai—etfimgu, famor qen sede & de9d o
ITeM A efursk @ &t T Tl

Amount expended in excess of the Grant for the year ended 31st March, 2005 in
respect of Assets—Acquisition. Construction and Replacement.

(%) gsit
(A) Capital
T T |l AdE A, $TSET BN, T |l 2SR T 7 |
Charged: Rupees One hundred thirty four lakh, seventy eight thousand, three
hundred and twenty eight only.
=ifaw fafw=m et = aiferss w sifa @ 1 wfaem
Final Appropriation  Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
2096,96,000 2231,74,328 134,78,328 6.43%
(@) gsit
(B) Capital
°qU HIA |
\oted: Rupees one thousand four hundred fifty eight crore, ninety seven
lakh, three thousand and one hundred fifty nine only.
SIRC I S| ArEdfereh = Atk @ Aferes @ o1 Hiawa
Final Grant Actual Expenditure Excess Percentage of Excess
% Rs. % Rs. % Rs.
21614,52,71,000 23073,49,74,159 1458,97,03,159 6.75%

=g T yREgfaai—stfimg, fmfo g geeme W T % faw )

This Demand deals with the expenditure on Assests—Acquisition, Construction
and Replacement.

‘goga’ fafeim & Siid gSit § 1.35 U TIC FT ghs, S foh 20.97 S €T & Hfan
fafim =1 6.43 Wfawrd &, sTemerdt fenfRai W g 9 ifis JIaE & SR )
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The excess of Rs. 1.35 cr. under 'Charge' Appropriation under Capital which works
out to 6.43 per cent of the Final Appropriation of Rs. 20.97 cr. is due to more decretal
payments than anticipated.

‘Tl ST & STaid Uil H 1458.97 S TIT T hg, S foh 21614.53 TS TIT
% sifad oeM ®1 6.75 Wiaw 8, geud: 4% @red (Fmin), saerd W e #
e, o afRed, =t giawnsii Td Yer 39 dre 9l & siavia fEio sl
g I o e yeamen & sifereh servaehal 1 QU & forw g T

The excess of Rs. 1458.97 cr. under 'Voted' Grant under Capital, which works out to
6.75 per cent of the Final Grant of Rs. 21614.53 cr. has occurred mainly to meet the
requirement for better progress of works under the planheads New Lines (Construction),
Restoration of Dismantled Lines, Gauge Conversion, Passenger Amenities and Store
Suspense more than anticipated.



CHAPTERIII

OBSERVATIONS/RECOMMENDATIONS WHICH THE COMMITTEE DO NOT
DESIRE TO PURSUE IN VIEW OF THE REPLIES RECEIVED
FROM GOVERNMENT

-NIL-
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CHAPTER IV

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF
GOVERNMENT HAVE NOT BEENACCEPTED BY THE COMMITTEE AND
WHICH REQUIRE REITERATION

Observation/ Recommendation

The Committee note from the Appropriation Accounts of the Ministry of Railways
for the year 2004-05 that an expenditure aggregating Rs. 2104.61 crore had been
incurred over and above the sanctioned provisions under 15 cases of 10 Grants/
Appropriations operated by the Ministry of Railways. After taking into account the
effect of misclassification, the actual excess expenditure requiring regularization
worked out to Rs. 2151.99 crore instead of Rs. 2104.61 crore as depicted in the
relevant Appropriation Accounts. To utter dismay of the Committee, the amount of
excess expenditure under two Grants (Nos. 3 & 11 ) is more that Rs. one crore,
under five Grants (Nos. 4,5,6,9 & 10) is more that Rs. 20 crore, under Grant No.
14 it is more than Rs. 400 crore and under Grant No. 16—Capital, it is more that
Rs. one thousand crore. What is still more disturbing is the fact that this excess
expenditure had occurred despite obtaining supplementary provisions of Rs. 3875.38
crore in 12 out of 15 cases of excess registering Grants/Appropriations. The
Committee regret to observe that the Ministry of Railways have failed not only in
keeping the required vigil over the trend of excess expenditure but also in assesssing
their actual requirement of funds even at the time of seeking supplementary
provisions. The Committee take a serious view of this situation and strongly urge
the Ministry to exercise greater care in assessing realistically their requirement
of funds. Efforts should also be made to keep a close and constant watch over the
trend of expenditure with a view to containing the same within the budgetary
allocations.

[SI. No. 6, Paragraph 57 of Appendix V of Thirty-first Report of PAC
(Fourteenth Lok Sabha)]

Action Taken by the Ministry of Railways (Railway Board)

The above observation is noted for taking action as desired by the Committee. It
may, however, be mentioned that out of the total excess expenditure of Rs. 2152 cr.
incurred in 2004-05, almost 90% has occurred in two demaedsDemand No. 14
(Rs. 479 cr.) and Demand No. 16 (Rs. 1459 cr.).

Demand No. 14 reflects the appropriation of internally generated revenues to
various Railway Funds. It has been the constant endeavour of the Indian Railways to
progressively increase its internal resource generation capacity both by augmenting
the earnings and controlling the expenditure.

In 2004-05, Indian Railways could generate unprecedented internal resources. In
view of better performance seen in the first nine months of 2004-05, the internal
generation of resources was enhanced. This internal generation was subsequently
appropriated to various railway funds based on perceived requirements. Thus, the
excess appropriation appearing under Demand No. 14 is, in fact, a reflection of better
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peformance of the Indian Railways. As the excess in this demand mainly depicts
higher generation of internal resources than anticipated enabling higher appropriation
to Railway Funds, the excess incurred hereunder can be deemed only as technical in
nature as no real expenditure is involved in this case.

As regards Demand No. 16, the excess under Capital (Gross—Voted) was mainly
due to higher level of build up in stores transactions necessitated by higher level of
activities of the Indian Railways. There was a corresponding increase in the credit
transactions under this head as well due to which the net excess was of Rs. 142.45 cr.
only w.r.t. Budget Grant (Rs. 28.40 cr. w.r.t. Revised Grant). These transactions
represent need for higher level of inventories to keep pace with the activity level.
Further analysis shows that this situation has arisen mainly under new zones, which
were carved out in 2003-04 and their inventory accounts took time to settle. The
concern of the PAC has, however, been conveyed to the Railways who have been
askedvide letter No. 2006-B-110(PAC) dated 09.11.2006 (enclosed) to analyze the
reasons and take corrective action so that such cases of excess do not recur. As
regards excess in other Plan-heads, Railways have again been apprised of the concern
of the Committe®ideletter No. 2006-B-342 dated 09.11.2006. (enclosed).

The excess in other grants is less than 1% of the individual sanctioned grants and
hence may be regarded as minor. The Zonal Railways, nonetheless, are being
cautioned to contain the incidence of excess in future as per the letter enclosed.

It has been decided to monitor the trend of charged appropriation at the Ministry's
level so as the contain the excess expenditure therein. The letter issued to the spending
units is also enclosed.

This has been seen and vetted by Auidié their U.O. No. RA-111/2-1/2006 dated
28-02-2007.

Sd/-
(Sowmya Raghvan)
Advisor (Finance)
(Railway Board).

[Ministry of Railways O.M.No. 2006-BC-PAC/XIV/ 31 dated -03-2007]



Sabita Gopal
Additional Member (Budget)
D.O. No. 2006-B-110 (PAC) New Delhi, 9-11-2006

Dear Shri........... ,
Sub: Excess over Voted Grants/Charged Appropriations.

Zonal Railways have been constantly instructed to keep their expenditure within
the allotment sanctioned by the Parliament. While excess involving smaller amounts
may be explained, to some extent, instances like an excess of Rs. 1766.89 crores in
Stores Suspense (Voted) alone during 2004-05 puts the very concept of financial
propriety at stake. Out of this, ........ (*) accounts for an excess of ....... (**). This
violation has been viewed very seriously by the PAC in its 31st Report (Fourteenth
Lok Sabha) on Excess over Voted Grants/Charged Appropriations (2004-05), as an
instance of unrealistic assessment for funds and faulty budgeting.

In view of the above North Eastern Railway may analyze the reasons for the excess
in detail and take corrective action to avoid recurrence.

With regard,
Yours Sincerely
Sd/-
(Sabita Gopal).

General Managers (NER, ECR, NCR, NWR & WCR)

*NER **Rs. 54 cr.
ECR Rs.53cr.
NCR Rs. 509 cr.
NWR Rs. 479 cr.
WCR Rs. 493 cr.
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Government of India (Bharat Sarkar)
Ministry of Railways (Rail Mantralaya)
(Railway Board)
No. 2006-B-342 New Delhi, dated 9.11.2006

The General Managers,
All India Railways.
Sub: Excess over Voted Grants/Charged Appropriations 2004-05

In 2004-05, Railways incurred an excess expenditure of Rs. 2152 cr. in the following
Demands:

(Rs. in Thousands)

Demand No. Grant Appropriation Dtal

3 600,07 . 600,07
4 2263,70 6,03 2269,73
5 137345 412 1373,87
6 5393,23 15 5393,38
9 481451 . 4814,51
10 6020,85 50,00 6070,85
1 727,15 . 727,15
13 . 7,75 7,76
14 47909,54 . 47909,54
16 145897,03 134,78 146031,81
Total 214999,53 199,13 215198,67

The above "Excess" has been viewed seriously by the Public Accounts Committee
(PAC) (14th Lok Sabhayjdetheir 31st Report. The Committee has expressed serious
concern about the excess having occured despite obtaining the supplementary grants
in most of the cases.

The Committee while criticizing the Railways for having failed not only in keeping
the required vigil over the trend of excess expenditure but also in assessing the
actual requirement of funds even at the time of seeking supplemetary provisions and
has strongly urged the Railways to exercise greater care in assessing realistically the
requirement of funds and to make efforts to keep a close and constant watch over the
trend of expenditure with a view to containing the same within the budgetary
allocations.

Itis reiterated thaio expenditure should be incurred over and above the authorized
allotment without the approval of the competent authority as per the rules of re-
appropriationand in no case, should the expenditure exceed the authorized grant
As soon as it is felt that a Grants is going to be exceeded strict control on the
expenditureshould be exercise until additional authorization comes through either by re-
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appropriation at the Board's level or through a Supplmentary Grant obtained from
ParliamentTimely submission of Budget/Supplementary estimates in this regard
should also be ensuredit is seen that the due dated for submission of the final
modification estimates, on the basis of which the Supplementary Grants are framed,
are not being adhered to by the Railways as a result the comprehensive requirement
of the Railways are not getting accounted for resulting in excess expenditure even
after obtaining the supplementary graimsany case, the expenditure should not
exceed the grants authorised through the Final Grants.

Kindly acknowledge receipt.
Sd/-
(Anjali Goyal)
Executive, Director, Finance (Budget)
Railway Board.



Government of India (Bharat Sarkar)
Ministry of Railways (Rail Mantralaya)
(Railway Board)
No. 2005-B-342/2 New Delhi, dated 21.09.2006

The General Managers (Budget),
All India Railways.
Sub: Excess over budgeted Charged Appropriations.

PAC, in its 32nd Report, while further deliberating on the ATNs submitted by the
Ministry of Railways on the Recommendations contained in an earlier Report, has
adversely commented on the persistent trend of excess expenditure incurred
particularly under Charged Appropriations of Ministry of Railways and has, in Para
No. 1.13 desired that the Ministry should take effective follow-up steps to ensure
strict observance of the existing instructions apart from improving their accounting
information system and tightening their expenditure control.

Attention, in this regard, is invited to Board's letters No. 2003-B-342
dated 12-03-04, No. 2005/ACII(CC)/372 dated 17.02.05, No. 2005-B-342 dated 30.12.05
and No. 2005-B-110(PAC) dated 16-02-06, cautioning Railways on excess being
observed, especially under charged appropriations.

The issue of persistent excess being noticed in charged expenditure and the need
to control it has also been raise in the FA&CAOs' conferences organized in the last
couple of years, despite which the incurrence of excess expenditure has not been
curbed. Hence, the trend of expenditure under charged expenditure needs continuous
monitoring through out the year at the highest lawe|,both at the zonal and Board's
level. For facilitating this, the zonal Railways are required to furnish to Board, a
quarterly report on the trend of charged expenditsepér the Proforma enclosed
by the 10th of the second following month after each quarter-ending, starting from
the quarter ending on 30th September, 2006.

This issues with the approval of Financial Commissioner (Railways).

Sd/-
(Anjali Goyal)
Executive, Director, Finance (Budget)
Railway Board.
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Proforma

Quarterly Report on the trend of charged expenditure on ————Railway
(Rs. in 000s)
Demand No. Budgeted No. of court Likely Additional Renarks
charged cases/ implication amount if

appropriation arbitration inthe form  required over
awards  of charged the Budgeted
involved on expenditure appropriation
which likely to be
decision is  incurred
likely inthe during the
current year current year
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CHAPTERV

OBSERVATIONS/RECOMMENDATIONS IN RESPCT OF WHICH GOVERNMENT
HAVE FURNISHED INTERIM REPLIES/NO REPLIES

—NIL—
New DELHI; PROF. VIJAY KUMAR MALHOTRA,
23Novemberr007 Chairman
2 Agrahayana 1929 Gaka Public Accounts Committee.
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PART I

MINUTES OF THE THIRTEENTH SITTING OF PUBLICACCOUNTS
COMMITTEE (2007-2008) HELD ON 23RD NOVEMBER, 2007

The Committee sat from 1600 hrs. to 1630 hrs. on 23rd November, 2007 in Room No. 51
(Chairman's Chamber), First Floor, Parliament House, New Delhi.

PRESENT
Prof. Vijay Kumar Malhotra—€hairman
Lok Sabha
2. Shri Kirip Chaliha
3. Shri Khagen Das
4. Shri Raghunath Jha
5. Shri Bhartruhari Mahtab
6. Shri Brajesh Pathak
7. Shri Rajiv Ranjan 'Lalan’ Singh
Rajya Sabha
8. Shri V. Narayanasamy

9. Shri Prasanta Chatterjee

SECRETARIAT
1. Shri S.K. Sharma — Additional Secretary
2. Shri A. Mukhopadhyay — Joint Secretary
3. Shri M.K. Madhusudhan — Deputy Secretary-lII

4. Shri Ramkumar Suryanarayanan —Under Secretary

Representative of the office of the Comptroller and Auditor General of India
Shri Nand Kishore —  Pr. Director of Audit (AB)

2. At the outset, the Chairman, PAC welcomed the Members and Audit Officers to
the sitting of the Committee. Thereafter, the Committee took up for consideration and
adoption the following draft Reports:

(I) *k *% Kk

(") *% ** Kk
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(iiy Draft Action Taken Report on the 31st Report of PAC (14th Lok Sabha) on
"Excesses Over Voted Grants and Charged Appropriations (2004-2005)".

3. After some deliberations, the Committee adopted these draft Reports without
any amendments/modifications and authorized the Chairman to finalize and present
the same to Parliament in the light of factual verification, if any, done by the Audit.

The Committee then adjourned.



